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Abstract of the Proceedings of the Council of the Governor General of India
assembled for the purpose of making Laws and Regulations under the
provision of the Act of Parliament, 24 § 25 Vie., cap. 67.

The Council met at Government Ilouse on Saturday, the 9th
February, 1878.

PRrESENT :

His Exccllency the Viceroy and. Govornor Gencral of India, c.M.8.I,
presiding.

His IIonour the Licutenant-Governor of Bengal, ¢.s.1.

ILis Excellency the Commander-in-Chicf, 6.c.B.

The ITon’hle Sir E. C. Bayley, x.c.s.I.

The ITow’ble Sir A. J. Avbuthnot, x.c.s.1.

Tho ITon’ble Sir J. Strachey, K.c.s 1.

Licutonant-General the Hon’ble Siv E. B. Johnson, K.c.n.

The IIon’ble Whitley Stokes, ¢.s.1.

The IIon'ble F. R. Cockerell.

The Hon'ble B. W. Colvin.

The Hon’ble Maharaja Jotindra Mohan Tagore.

The Honw'ble T. C. Hope, c8.1.

The Hon'ble Sir Shamsherpachash the Raja of Sirmus, K.c.8.1.

The Hon’ble Mumtaz-ud-Daulah Nawab Sir Muhammad Faiz Ali Khan
Bahadwr. K.c81.

The Hon'ble 1. . Thornton, n.¢.5., C.S.I.

The 1llow’ble Gi. H. P. Evans.

The on’ble Gi. O. Paul.

Tho Hon’ble E. C. Morgun.

NORTHERN INDIA LICENSE BILI..

The 1Ton’ble St JonuN Srracney moved that the report of .tho Seleet
Comnmitteo on the Bill for the licensing of trades and dealings in the Punjab, the
North-Western Provinees and Oudh he taken into consideration.  Jle said :—
“My Lonn,—In asking tho Council to take this veport into consideration with
the ohject of passing the Bill into Jaw, 1 shall have littlo to say regarding the mea-
surc itsell.  The reasons Lor which new taxation is vequired, and the principles
on which the actual proposals of the Government aro based, have been so fully
explained already, that it is quite wineeessary that I should enter into them
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again. That further taxation is unavoidablo to cnablo the Government to meet,
as ono of tho ordinary charges of the State, the obligation of preserving tholives
of the people in time of famine is admitted, I think I may say, Dby all reasonable
men. The form which this fresh taxation should take is on the other hand a
subject on which it is incvitable that difforences of opinion should exist. I
have stated on hchalf of the Government the rcasons which have led us to the
conclusion that the trading and agricultural classes are thoso on which the
obligation of contributing for the prevention and relicf of faminc more es-
peoially rests. Theso are the classes on which as a whole, and on which almost
alone, tho pressure of actual famine falls. They ought, therofore, to contribute
for thoir own protcction. In regard to® the commercinl and trading classes,
therc is also this strongest of “all justifications for taxing them, that, ex-
cepting always that comparatively  very small section of them which is com-
posed of Europeans, they now pay almost nothing towards the expenses of
the State. There is, morcover, this further rcason, that although the trading
and agricultural classes arc the first to suffer when famine occurs within the
limits of their own Provinces, they benefit immensely, taking them as a
whole, by tho occurrence of famine in other parts of the Empire. The
misfortune of their neighbours brings to them wealth and prosperity.

“ On the other hand, the professional classes and those who depend on fixed
incomes for their support, although they suffer from the high prices caused by
famine, are scldom the recipients of actual relief from the State; under no
circumstances do they derive any advantage from famine when it occurs, and they
have no power of passing on to others the burdens placed on themselves. The
small officials and servants receiving wages are in this country very numerous,
and there is certainly no class on which it would be less equitable to impose
taxation for such a purpose as this.

“I quite sympathisc with the feeling which mukes so many people regret
and protest against tho apparent injustice of exempting from further taxation
the happy possessors of largo incomes derived from professional or official
or othor sources. But I will not enter into this question. Its real meaning
is in my opinion simply this. Would not an income-tax upon all classes
of persons and property have been better than the measures which have been
actually proposed by the Government? I leave it to others to answer the
question. For my own part, I havo already said that I was always a
supporter of tho incomo-tax whilo it lasted, but I do not think that its
re-imposition at tho prescut time would be politic or just. Under such
circumstances, morcover, as the present, Government has to consider what ig
practicable, and although I do not mean to say that it was really impracticable
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torestore the income-tax, I frecly confess that I showld have heen sorry to
have had to propose it until the public was convinced that no other means

existed of obtaining the additional vevenue which was required. I said hefore,
and I now repeat, that, in my opinion, we have to choose hetween measures such
as thoso which aro now hefore the Council and an income-tax. There is no
other alternative that I, at least, can sce.

“The objections to a license-tax liko that deseribed in the present Bill, aro
obvious. The tax necessarily falls comparatively lightly on these who can best
afford to pay it. IIere, again, Isay, il you refuse this condition, you can only
remove it by subjecting the commercial classes to an income-tax. The objection.
that we wero proposing to tax tho rich too littlo has buen to a certain
extent removed by the change which the Seleet Committee has made in the Bill
and which I hope the Council will acoept, by which the maximum feo chargo
able will bo five handred instead of two hundred rupees. The chargo will
give us very little more money, and it involves no principle ; for whatover sum
may e fixed as the maximum fee, must be fixed in a purcly arbitrary manuer.
If, however, raising the amount to Rs. 500 makesthe tax scem more equit-
able, this is itsclf an advantage. As to the objection which has been raised in
some quartcrs, that this tax will fall mainly on the poor, I conlent myself with
simply denying the faot. It will touch no person whose nett carnings are less
than Rs. 100 year ; and if any hody asscrts that in the¢ Provinees to which
this Rill refers, any man is poor who possesses an income of Rs. 100 a ycar,
ke is ignorant of tho facts. Such a man is not poor; he is a man far removed
above poverty, and well able to pay his contribution towards inswring the country
against famine. To say that our new taxation will fall upon the poor is
cither an error or a calumny.

“ As T shall show again presently, exactly the same thing is true regarding
the additional rates which we propose to Jevy on the land. My old friend, Sir
George Campbell, told the British public the other day, that his soul. was ¢ filled
with anguish’ when he thought of the iniquity that we were committing in
imposing taxes on the poorest classes for the benefit and at the instigation of
the rich. Now, I amn not going to make a counter- nttack upon 8ir Georgo Camp-
bell. If I could ever be inclined to do so, it would not he in this  Council-room
in Calcutta, in the great Province which owes to him, in my judgment, o lasting
debt of gratitudo for the admirable, but often far from pleasant, works which ho
performed as its Governor.  But Sir George Camphell, with all his great qualitics,
has never heen distinguished by his reticence.

« T remember on onc occasion telling him mysclf, when ho had issued a
certain wonderful circular, that if his Scerctary had done his duty, the manu-



b0 NORTHERN INDIA LICENSE.

soript, instead of being sent off straight’ to the press, would have been acei-
dentally mislaid for a fortmoht It is a pity that Sir George Campbell's letter
to the Times did not suﬁcl a similar fate : ho mln-ht then have learnt that he
had been knocking down the ercctions of his own fancy, and he might have

written, as I hopo his scnsc of justico will make him do now, an eloquent
tribute of admiration to our measures.

“Wo are doing none of those things with which Sir George Oampbell has
charged us. By the Bills now hefore the Council, wo are imnposing no fresh
taxation whatever on the poor ; and as to the Salt-tax, in regard to which our
imaginary proccedings have made 8ir George Campbell so especially unhappy,
I will say now, what I have said bofore, that we have taken the greatest steps
cver yct taken in India for reducing the pressure of this tax upon the poor
and giving to the mass of the pcoplc the largest possible supply of salt at
tho cheapest possiblo rate. In Northern and Central India, not only are.we
imposing. no fresh burdens on the poovest classes, but we have already benefited
these classes by the removal of taxation on salt to tho extent of £200,000.

“ There is another fact bearing on the License Bill to which I must call atten-
tion. It is, as I have said, proposed that no person shall be liable to the tax
whoso annual earnings are less than Rs. 100. This does not appear on the face of
the Bill, and the rcason for this is that as the measuro will oxtond to several
Provinces and will havoe to bo applied under conditions which vary consider”
ably in different districts, it is not certain that the same minimum limit of taxable
income will everywhere be appropriate. Ior independently of other considera-
tions, the purchasing power of money varies greatly. Under tho cxisting license-
tax in the North-Western Provinces, no one is taxed whose presumed income
is less than Rs. 200, and it may be found desivable to make no change in this
respeot. We desire to leave a wide disoretion to the Local G0vemuent~1 which
aro in the best position for forming sound opinions on such a subjeet. VWhile
however, the Government of India allows this discretion to be exercised for

tho reliof of the tax-payers, it gives no such authority to extend the inci-
dence of tho tax downwards. Under no circumstances will the tax touch
any one whose annual earnings aro less than Rs. 100. Nor is this all. It
will be observed that the’ lowest feo payablo under the Bill iy ono rupee.
Tho Bill declares ihat any person may claim to have the feo charged against
him reduced or remitted altogether, if he can show that it falls at o higher
rato than two per cent. on his annual carnings. Applying this rato of two per
cent. to an income of Rs. 100, the minimum fee would be two rupees and not
one rupee,  Tho meaning of this is that the Government desires to leave to
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the local authorities entrusted with the administration of the tax a discrction
to reduce the demand when they are of opinion that it would fall heavily,
Thus it will often happen in practice that the poorest class affectod by the measure
will pay at the rate of one per cent. only instead of two per cent, the rate
charged on the higher incomes.

“ I necd not say anything furthor about the License Bill. I think it will be
convenient if I ask your Excellency and the Council to allow me to pass now
to the othor taxation Bijlls undor which additional rates will be imposed on
the land in Northern India. Those Bills are so closely connected with .the
Bill actually before us that they can hardly be considered separately, and
I hope that the Qouncil will agree with me in thinking it desirable that the
discussion of the whole of our measures should take place while ‘the present Bill
is before us. My reason for saying this is that it is, as I have already fully
explained, an essential part of the policy of the Government that this new tax-
ation should fall both on the commereial and agricultural classes, and that so
faras may be practicable each class shall bear an approximately equal burden.
This principle has already been to a great extent carried -out already. Addi-
tional rates similar in character to those which we are now proposing to levy in
Northern India have already been imposed in Bengal, and the Bill taxing the
commeroial classes of that Province will, I presume, soon become law. We
desire to apply the same prinociple to tho other Provinces, the only exoception
being that, for reasons which have been stated at length to the Oouncil, it is
not thought proper to impose at the present time fresh taxation on the agri-

cultural classes in Madras and Bombay.

“ When these Bills were introduced I said that the justice of imposing new
burdens on the agricultural classes would be more questioned than that of
imposing them on the traders, and referred prominently to the objections which
had been and weuld continue to be urged against fresh taxation of this kind,

on the ground that it infringed, or would be thought to infringe, the con-
ditions of the settlement of the land-revenue. I declined, and must stil]

decline, to discuss the question of the right of the State to imposse such taxes,
foras I have alrcady said it is impossible that any Indian qucstion could be
named which has been more completely argued out during a long course of
cars than this, and no question could he named which has been more distinetly
closed by positive decisions of Her Majesty’s Government. I have now a
right to assume (I am now quoting the words of the Secrotary of 8tatc) that—
“‘the levying of such rates upon the holders of land, irrespective qf the amount of their
18nd-assessment, involves no breach of faith upon the part of the Govcrument, whether o

regards holders of permanent or temporary tepures.” .
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“1 feol that I may also, without impropriety, decline to discuss the question
whether, apart from the right to impose such taxes, the condition of theclasses on.
whom 'in Northern India the actual burden will fall is such that they can pay
without hu.rdslnp the amount which it is now proposed tolevy. 'That amountis
one per cent. on the rental of theland. X do not, I hope, undervalue the opinions
of those officers, somo of them men who are entitled to be listened to with high
respeot, who think it inexpedient to impose any fresh taxation on the land.
But this I assert that it is impossible for any one who knows anything of the
real condition of the proprietors of land in any part of Northern India, to say
that these rates will be more than an insignificant burden. It must be remem-
" bered that they, in common with the existing local rates to which they will be an
addition, will be payable by the landlord, and will not fall on the poorer classes
interested in the land. I do not deny that it will very frequently happen that
the landlord will do every thing in his power and will often succeed in making
his tenants pay the amount charged against him. But the same would be true
of every other tax which could be nnposed upon him, and this objection has no
special force in the present instance. Neither can it be disputed that within
the 'limits authorised by law, and justified by ocustom, rents will in the long
run movltahly be raised by landlords, whether they are taxed or not, as the
think consistent with their own interests, so long as the tenants will pay them.
Tenants, however, aro rapidly learning to protect their own rights, and it is

not so easy as it once was to impose upon them demands unauthorised by
law.

« Before leaving this part of the subject, I may add that the Government of
India has no intention of actually levying these additional rates in the North-
Western Provinces until the country has completely recovered from the serious
loss which it suffered from the almost total failure of the last summer orops.
The Licutenant-Governor has been informed that no additional demand will
be made until the next agricultural year. The Government of the Panjab has
decided that no similar rcasons exist for deferring the collection of the new rate
in that Province. |

“There is one objection to the imposition of new rates on the land which
I fully admit is a real one. It is an objection which it has always Leen clear
wo should have to meet, and it received tho careful consideration of the
Government before these measures were proposed. I cannot state that objection
more olearly than by quoting tho following passago from the letter from the
Governunent of the Panjab which has been laid before the Council :—

¢« Tho Licutenant-Governor would duly record, with reference to tho Bill for enhancement
of the local oess, that ho believes that, although it will givo rise to no active discontent of
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-expression of dissatisfaction, it will still bo regarded by the people with some diseatisfaction,
as involving a further deparfure than that taken in tho original Loual Cess Act, from the
principle of tho fixity of the land-revenue demand. This fecling of di watisFaction will not bo
the less strong from the fact that {he monoy raised under tho new Act will possibly be spent out
of the Panjuh. To a truined intelligence it is casy to distinguish the proposed impost, which is
no more thun a tax upon rent, from an enhancement of tho Government sharo of the produco
of the lund,  But His Honour doubts whether it is possible to persuade uneducat:d zamindare,
the more especially that the revenue is no longer taken in kind, but in cash, that tho demand
is not an increase on the amount of lund-revenue whioh has in cach district boen fixed for the
term of scttloment. The Licutenant-Governor docs not however imagine that there will be
any dificulty in collecting tho enbanced tax, or that after o short time, the irritation’caused
will not pass away.’ .

* Although we have not reccived from the other Provinces objections similar
to these which have come to us from the Panjab, thore cannot be the least
doubt that they will bo folt as much in onoc Proviuce as in another. They
were urged in 1871 in the North-Western Provinces, when new local rates were
imposed in tho permanently-settled districts; they were urged at the sainc time
in Oudh, they wcre urged in the Punjab ; they will everywhore be urged
now, and they will be urged again hearafter, if it should ever become nccessary to
place additional taxation on the proprietors of the land. Exactly the same objec-
tion was raised to the imposition of the income-tax on profits derived from land.
The Government has, for years past, done its best to make people understand
the essential difference between the land-revenue and taxes of this kind and in
1871, when the laws were passed under which the local rates in Northein Indig
are imposed, the Legislaturc enacted, in the plainest possiblo language, that these
rates ¢shall bo paid by the landlord independently of, and in addition to, any
land-revenue assessed on the cstate.’

¢ In spite, however, of all that has heen done, the old ignorance continues.
Nor can wo oxpect that it will soon disappear among the people, when we find
that cconomical heresics, such as those to which I have alluded, still form part
of the faith of many of our own officers. Objections to taxation of this sort, based
on opinions which have their sole origin in the ignorance of tho people, cannot
be answered, although this does not make titem less real.  Among all the diffi-
cultics and dangers with which we have to contend in India, thoso to which we
are exposed by the ignorince of the people are incomparably the most serious.
It is, unhappily, true that our most enlightened and useful measures are, a8 a
general rule, precisely those which are the least popular. Tf any AN SUpPposes that
we carn the present gratitude of the peoplo of Infliu by abolishing sati tfud
infanticido, hy fumale education, by constructing railways and canals, .l»y making
tho towns and country healthy, or even by improving. the laws, which add to
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the seourity of life and property, that man is greatly mistaken ; but this is no
reason why wo aro not to poersevere with our work. 8o I say of these Bills. I
do not pretend that the people who have to pay these taxes will like them; but
it is, in the opinion of tho Government, neccssary that they should be imposed,
and we trust the Local Governments when they tcll us that, while they can suggest
no better form of taxation, they are satisfied that the measurcs now proposed
will lead to no serious dissatisfaction which it might be politically unwise to
face, and that such dissatisfaction as may arise will soon pass away, as it has
passed away in similar cases before.

"

“In concluding the remarks that I desire to make on the Bills now before
the Counoil, I will only add that the Government of India is fortunately
enabled to say that its policy is cordially approved by all the Local Governments
which these Bills will affect, not only with regard to tho proposals that
speciolly affect the land, but to all the measures by which we hope to provide
the necessary insurance against famino ; and further, that these Governments
confidently look forward to the successful application of these measures in their
respective Provinces. I donot doubt that these assuranceswill be as satis-
factory to the public as they have been to the Government of India.

¢ A desire has been expressed that I would explain more fully than has
hitherto been done the manner in which the Government proposes to apply the
proceeds of these now taxes. I shall, I feel certain, be very readily able to
do this to the satisfaction of the Couneil, for nothing can be clearer than the
principles on which the Government proposes to act.

“1I can hardly do better, in the first place, than ask the Council to look at
the brief official Btatement of Objects and Reasons, which - was published with
the new Taxation Bills when they were first introduced. That Statement
explained, in a fow words, the reasons for these measures. It was said that
tho necessity was imposed upon the Government of India of bringing the
public revennes and expenditure into a state of proper equilibrium ; that
fomines could no longer Dbe treated as exceptional calamities, and that the
obligations entailed by them must bo provided for among the ordinary charges.
of the State. 'Tho periodical occurrence of famine must, therefore, enter into
the calculation of the Government in making provision for its ordinary yearly
wants, and such a surplus of ordinary income over expenditure must be pro-
vidod in ecach year of prosperity, as would make a sensible impression on the
debt which it might be nccessary to incur in times of famine. To enable the-

Government, it was said, to meet these obligations, additional taxation was.
neroessary.
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“Phe ohject, which 1 thus stated, isa pv.r'l'ucl.l_\' simpleone. These new Laxes
are required for the sole purpose of wiving us, year by year, a sufliciont surplus
of income over expenditive o meet these Twmine charges, which had wot
hitherto been taken into cousideration in our yearly acconnt. N scems to
have been supposed by some that the prinaey  objeet of the Government ol
India was to give to the Loeal Governments the proceeds ol these new faxes
and to transler to then, in some mystevions manner. certain indefinite  obliga-
tions in rclation to the [uture charge awising from famine.  There could bhe
no greather mistake, and L am sure that I have nover said anything (o justily
it. These great calamities can only be met by aid of the resowrees of the
Govormment of India, and it is these vesources  that maost he strengthenad to
meet the obligations they impose, Although then, as Lshall presently  explain,
we shall use the Loeal Goverimnents as our agents in 'evying these taxes, their
proceeds will mainly go into the hmporial Treasury.  With their help, we hope
to sccure that sueplus revenue, which will enable us in the futwe to discharvge
the heavy obligations which the periodical occurrence ol famine entails upon
the country. without hemg driven into the Iatal course ol constantly increasing
the public debt, and the harden it involves.

“ As I previously explained, we start. with the hypothesis, that in every
tei years the Government ol Tudia will have to spend S15,000,000, on the velief
of famine. 'The case will be put into its simplest. form, i we assume (hat
the whole of the £15,000,000, will have to he spent at onee at the end of thig
period, and the arguments T am about to nso will not he in wny wuy invalidated
by this assiumption, though it he not strictly true.  Now, as the very founda-
tion of owr poliey isx the resolution not to pernit this expenditure to ereade a
constantly increasing charge for intevest, the expedient of sim ply Imrruwing
when the occasion occurs, and thus inereasing the annual charaes on account
of debt, say, by €(00,000, in each period of ten yewrs, must, of cowse, be sot
aside ; and it follows that we can only obtain the £15,000,000, which we require
by saving up an cquivalent sum in years of prosperity. I we provide for this
purpose o bona fide surplus ol €1,5600,000, a year for ten years, we shall have
obtaired our £156,000,000

“ As we cannob keep our annual savings locked up in a sepaeate box, it ig
inevitable that when the actual nocessity for spending the £16,000,000, arrives
we shall have to borrow the money, so that what we have practically to do jg
this—we must reduce our debt by £1,500,000, year by year durving the whole
petiod, or by £15,000,000. in the ten years, therehy veducing the  yearly charge
lor interest at the end of that time by £600,000. Then, when the necessity for
“sponding the £15,000,000, arrives, we can horrow that mount and incur a
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fresh chargo for intorcst of £600,000, a year, and be mo worse off we were:
ton ryears hofore. This process, by which in periods of prosperity the charge-
for interest on debt is gradually reduced, thus constantly restoring the exhausted
power of borrowing without inoreased taxation, is what the Government
virtually proposes to adopt. :

“In India, however, the policy has been deliberately and wisely accepted of
borrowing overy ycar large sums of money for the construction of the railways.
and canals which it is absolutely necessary that tho country should possess
if its material advancoment is not to ho arrested. Even if the financial con-
squences of this policy had heen less satisfactory than they have been, it
might still have been our duty to persoevere in it, though it should have
called for increascd sacrifices from the country in the form of taxation. But
experience has shown beyond the shadow of a doubt that, looking at the
matter oven from a purely financial point of view, we could have done nothing
wiser and more profitable than go on investing capital in these undertakings ;
and that so long as theso investmonts ave prudently limited, as they have been
up to the present time, so that the growing income derived from the works
keeps pace  with the charge for interest on the borrowed funds, they may be
continued with complete financial safety. '

“ It was on considerations such as these that Lord Lawrence in 1869, in his.
Minute on Railway extension, assuming that the revenues could, without objec-
tion, bear o yearly chargoe of about thirtcen millions, to meet the interest on
Capital-outlay on productive works in course of construction, &o., during the
period in which their income is becoming developed, based his proposals for the

. gradual, but systematio, proscoution of this class of works, and that the Govern-
ment of India has been since acting with most satisfactory results. The forecasts
relating to the extraordinary exponditure on. Railways and Irrigation Works.
that have from timo to time heen prepared in the Public Works Department
havo supplied sufficicnt evidence of the prudence with which this part of our
financial policy has heen conducted, and it is only necesswry to follow the same
principles in the futuve to ensure equally sound results.

“'The truth of these romarks can readily he established. In the first place
the nett chargo for the intercst on the Guaranteed Railway Capital, which was
upwards of eighteen millions stevling in 1870-71, was reduced by the growth of
the income to less thun £300,000, in 1876-77, while in the present financinl year,
partly no doubt from the increased faminc-traffic, the interest will be more than
covered. And though next year quite so good a result cannot be anticipated, it is
certain that in these six years a nett improvement of more than 1} millions has
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been sceured for the public revenues by vedson of these works.  Durving the
same periad the total oxpenditure on State Railways has reached a sum involv-
ing a gross chavge for interest now amounting to £700,000, against which we
already have a nett income of .£300,000,yeurly, leaving o nett charge of £400,000.
The Trrigation Works carvied out in the smno years have lod to an incroase
of interest-charge of £100,000, set-oft hy an incroused nett income of £200,000,
leaving a nett charge of €200,000.  On the whole, settiug-oif the increased
charge of €600,000, agninst the improved income of 1} willion, the general
result is an improved financial position of £600,000, a year, notwithstanding
the !m-ge investments mado in the new works, a considerable pwrt of which
is necessarily not yet productive, though it is mpidly hecoming ro.

“‘Lhe same general resuli is plainly indiented  otherwise by the fact that
the total charge lor Interest on Debt of all sorts and Guaranteed Railway
Capital isin the prosent year less than the charge in 1870-71 bv about
two millions, to which sum should be added the nett incroase of income due to
Public Works, amounting, say, to :€500,000, to show the improvement in the
general financial position, which, il unot directly due to the prusecution of
these works, has, at all events, heon cousistent with a continuod average expendi-
ture upon them of hardly less than four millions a year. It must also be
remembered that these results have been seoured during a period in which
very exceptional scasons of scarcity have occurred, involving chargos of some
sixtcen millions sterling.

“ We asswne, therefore, that the Government will continue to borrow money
on these principles for such productive works.

“Now, it wonld be ohviously ahsurd to pay off overy yecar deht to the
amount of £1.500.000, and simultaneously to incur fresh debt to the same
oxtent. What. therefore, we have to do, in the actual cirowmstances of the
case is, by applying to the construction of these works the proceeds of the
new taxes, to reduce by €1.600,000, a year the swn which we wight other-
wise have borrowed. The ultimate financial result of this, as will roadily be
secn, will be practically the same as that which would have followed i we
had devoted evory year €1.600,000, to to the actual repayment of debt. TFor
returning to our former hypothesis, we shall, at the end of our ten years, thus
have prevented borvowing to the extent of £15,000,000, and owr annual
chareo for interest will then be less by €600.000. a year than it would other-
wise have heen.  We could, therefore, il occasion required, borrow  £15,000,000
for the relief of famine, and he in no worse a financial position than we were
at the heginning of the period of ten years.
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“Phe soundness of this argument depends of courss on the assuwption that
the works which are constructed from our annual contribution of £1,500,000,
from the public revenucs will be veally voproductive, that is, that they will
at the end of the ton yems produce aun income at least cqual to the interest
which we should have to pay il we had then to replace by borrowing a sum
cqual to that furnished from the new taxes for their sonstruction. This assump-
tion, however, has no special or peculiar significance in conuection with these
new arrangements; it is (as I have just explained) the justification of our
whole policy of horrowing moncy for works of public improvement. Whether
we construct our railways and canals with borrowed capital, or pay for them
out of this famine insurance fund, we equally assume that they will eventually
give us o return of more than the ordinary charge for interest on the outlay;
aud to repeat what I have said before, experience has now been sufficiently
prolouged to show conclusively that, notwithstanding all the mistakes that
have been made, the gradual growth of the income of the productive public
works has been sufficiont to protect the Tmperial Treasury against any in-
crensc to the actual charge for intercst on debt. This explanation will show
the Council how, either by the direct discharge of debt, or by the invest-
ment of money in productive works if the circumstaunces of the time should
render that course most suitable, charges on the revenue may he extinguished,
or new income created, which shall enable the Government to borrow in the
future to tho full extent to whichthe proceeds of the new taxes are applied,
and that a true famine insurance fund will thus have heen created.

“ I have hitherto spoken as if the subject concerned the Tmperial Govern-
ment alone: and T have made no reference to the part in the arrangments
which will devolve upon the Local Governments. Vitally important as this
part will, in my opinion, be, T might indeed almost pass it by on the pre-
sent ocoasion, because it is not the subject now hefore this Council. We ave
really ‘merely asking this Council to authorise the imposition of new taxes
for the purpose of improving the financial position of the Government of
India to such an extent that it will he able to undertake, with its ordinary
revenucs, by holp of the arrangements that I have desoribed, tho duty of
preserving -the lives of the people in time of famine. At the samec time the
Government is most ready to give every explanation in its power to the Coun-
cilon all parts of its policy, and I will as briefly as possiblo state the manner
in which the action of the Local Government may he expected to conduce to
tho groat end we have in view.

« T have, on former occasions, stated to the Council, with a persistency which
[ am afraid has sometimes wearied them, that the keystono of the whole finan-
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cial policy of the present Government is the enforcement to the utmost of the
responsibility of cvery great Provinee of the Empire for mecting its own loeal
wants.  We have given to the Loeal Governments Jargely inereased powers;
we declare that they alone are competent {o deal wisely with the details of
administration ; that they have advantages which we comot  possess of  kcoing
what their own Provinees require; and that il is only by acting on these
principles that we can obtain cither good provincial administration, or cxcrciso
that intelligent power of control on the part of the Imperial Government which
we look upon as cssential to the prosperity of the Ewpire. It is childish to
suppose that the Government of India inoreascs its strength by meddling with

details about which it knows nothing.

“ A great deal has been done, and a great deal remains to he done, in car-
rying these principles into cffect; and the most scrious duty now before us is
their application to the great problem of prescrving the country against
famine. I do not now pretond to say how this application of these principles
is in detail to bo carried out. The whole subject of the measures to he taken for
the prevention and relicf of famine is so vast that it would be mere foolishness
if I were now to attempt to enter upon it. Itis, as tho Council and the public
are aware, about to be referred to a special commission of enquiry, and cer-
tainly no greater question had ever to be studied than that on which they will

have to deliberute and advise.

«If, therefore, I now am asked to desoribe how this monoy, which the
Government of India proposes to devote to the relief and prevention of famiune,
isto be spent, I can give no exact reply. I cannot tell the Council what
railways and canals will bo constructed ; still less can I tell them what systeins
of reliof will be acted upon when millions of starving people have to he fed, or
what chauges of administration will Dbe necessary to enable the measures of pre-
vention and relicE to be carried out under the best possible conditions.  All

that I can say with certainty is this, that if the great works for increasing
the productivencss, and for improving the communications, of the country are
to be wiscly chosen, and wisely and cconomically cxocutf:d, and if the income
which they yicld is to receive its best dcvclopmcnt. jif a.gn.in, when famine
actually occurs, sound prineiples of relief are to b(:. appliad with real efficiency
and wisdons, it will he through the agency of the Local Governments and the
local authoritics that these results will bo obtained ; and net by the netion of
the Central Government. Among all the responsibiliticz which we  desire to
impose on the Local Governwents, the greatest ol all will b;.- that ol_” protecting
the people of {heir own Provinces against f.'.uninf:. The working out in detail of
the arrangements by which we hope that this object miy eventually e aceon-
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pPlished will be a work of time. Wo do not disguise- “from oursclves the fact
that many of the efforts which may bo made before prolonged experience
has been gained may, hereafter, be found to have been ‘erroncous; but this
is no renson why we should now hesitate to take the first stops, which
seem to us at the present timo to be required. We can do little more now
than declare the principles which we intond to follow. I have already ex-
plained those principles. - While wo say that every Province must be primari-
ly responsible for supplying the wants which arise within its own limits,
we have not been able to devise any plan by which the nctual expendi-
ture for tho rolief of widespread famine could Le charged dircetly to the

Local Governmonts. When a famine ocecurs, local resources are necessarily

for the time swamped and overwhelmed, and the whole resources of the Empire
must be employed for the rclief of the afllicted territory. On the other
haud, to enable the Imperial Treasury to bear such great occasional burdens, all
the Provinces must, year by year, contribute what I have called mutual
assurance paymonts, which payments go to form the surplus to be stored up
for use.in time of need ; not, of course, to be stored up idly in tho treasury, for
that would be a reckless, purposeless waste, but stored up in the shape of
unemployed borrowing power, which would otherwise have been consumed:
Thus, as I have said before, resources will be created upon which the central
authority will draw whenever it is found necessary to discharge the obliga-
tions arising from what I have called the dead-weight of famine-expenditure

“To maintain the principle of provinecial responsibility, and to give to the
Local Governments a substantial interest in the cfficient and cconomical levying
of the new taxes, these taxes will hbe imposed provincially, and we desire, so
far as possible, to distributo the funds which will becomo available for the con-
struction of railways and ocanals among the Local Govermments with some
regard to tho amount of the local contributions. Although, as I have alveady
e\plmncd it is necessary that the special resources now oreated shall he
at’ the complete command of the Government of India, we shall leave to the
Local Governments, to be spont by them, a margin from the new taxes, just
as wo have left them a margin of the revenues from excisc and stamps, which
have lately heen mado provincial.  The imposition, provineiall y,of thenew taxes
will bring homeo the sense of provincial obligation more fully than would have
been the caso if tho taxes had been troated as imperial ; and the propriety will
bo more readily acknowledged of leaving the Tocal Governmonts to construet
and maintain and profit by the works to which these new taxes will contributo.

“T'hore is an additional advantage which we hope will result from theso new
mwoasures.  'To whatever oxtent wo can supply funds from the produce of the
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new taxes, we shall be less dependent than heretofore o horrowed money for
the means of constructing our roproductive works ; and wo may hence reasonably
hopo to be able in futureto provide funds for theso purposes with more regu-
larity and certainty than has hitherto been possible.

“1 sce in another divection also promisce of further relief to the Central Gov-
crnment, and of great benefit to the Provineial Governents, in respeot to the
debt to ho hercafter incurred for works of local utility. Both iz Bengalandin
tho North-Westorn Provinces steps, which have been attended with marked
success, have already been taken for obtaining subsoriptions to loans in tho
localities interested in works of this charactor. I hope that it may he found
possible to develop and systomatise snoh a means of providing tho capital
that may properly be borrowerd for works of improvement ; and that local con-
tributions may he successfully songht under conditions which will interest the
classes direetly benefited by such works, not only in the provision of the funds
required for their construction, but in the proper management of the works
when they are completed, and in the devclopment of the revenue which they
produce.

“ The arrangements which we are now making will bo in complete harmony
with those which were initinted in March last. The Imperial Treasury will be
protected, :f not wholly, at least to a very great oxtent, from past and future
charges on nccount of interest on the capital invested in railways and canals.
The provirteial revenues will bave to supply to the Imperial Treasury, or
to hold at its disposal year by year, a sum equal to the interest on the capital
expended on all the reproluctivo works, constructed either with borrowed monoy
or funds supplied from the new taxes; and assuming that the works are judi-
ciously designed, executed and mnnaged, this sum’ will bo provided by the

income which they produce. The surplus income yielded by the works will
8o to increase the provincial revenues. These arrangements will give the hest
possible security for the jidicious selection of the works, their cconomical con-
struction and management, and for proper attention being paid to the dovelop-
ment of the income they should produce. Their failure will entail hurdens
which the provincial rovenues will be requived to meet ; their suceess will add
to those revenues and fo {he resources at tho command of the Local Govern-
ments in the most advantageois manner possible of tho country, without more
taxation and through the instewmentality o works which constantly add to

the wealth of the community ot large.

“ 1 think, My Lenl, that Lhave riow maie it sufficiently clear how wo pro-
pose Lo apply the €1,500,005 which we hope to provide as an insurance against
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famine. 'Wo shall apply it virtually to the reduction of debt; and when thoe
calamity of famine actuglly arrives, we hope, not only to be able to meet it
" without throwing fresh burdens upon the country, but to find that our meaus of
giving eflicient relief have heen immonsely inocreased by the useful works which
we have carried out in the preceding years of prosperity.

The Hon’ble MRr. THORNTON said : ¢ My Lord,—Having been employed for
some twenty years in the Punjab, and had opportunitios, in the course of my
service, of becoming more or less acquainted with every district of that Pro-
vince, I desire to trouble the Oouncil with a few remarks upou the Bills now

under consideration, chiefly by way of supplemént to the statements contained
in the speech of the Hon’ble Mover.

“ With regard to the License Bill, I have little to say, except that there
has been, on the part of the district officers of the Punjab, a chorus of consent
that, if additional taxation is necessary to provide insurance against famine, no
classes can be more justly called on to contribute than the trader and the
artizan, for none have benefited more from British Rule, and none have paid so
little for the advantages they enjoy. The form of the tax has been generally
approved, and if, as we ave assured by the Hon'ble Mover will be the case
though it does not so appear on the face of the Bill, the tax is not to affeot per
sons with incomes of less than Rs. 100 per annum, it certainly cannot be
regarded as a tax upon the very poor.

“But it is to the Bill for the levy of additional rates on land in the Punjab
that the greatest objection has been raised. It has been urged on the one hand
that the land cannot bear the additional burden it is sought to* throw upon it;
and on the other, that it will be regarded asa mere addition to the land-
revenuc-demand and in breach of the engagements made at settlement. Now,
in regard to the first point, personal observation enables me confidently to en-
dorse the opinion of the Hon’ble Mover, that the land-owners of the Punjah can
well afford the proposed insigniflcant addition to the local rates; for in com-
mon with most observers, I am sati:fled that, owing partly to the moderation of
tho land-revenuc-assessments, partly to tho security of title derived from the
vecord-of-rights, partly to the room for extended cultivation, partly to improved
communications and other results of British adininistration, the agriculturist of
the Punjab is, as a rule, eminently prosperous and thriving. But individual
opinions upon & point like this are less valuable and less convincing than a fow
plain facts, and I trust, therefore, it will not be deemed out of place if I take
up the time of the Council in citing a few facts in support of my assortion.
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“ I will begin, then, by endeavouring to give somo proof of my assertion
regarding (ho moderation of the' land-revenuo assessmont in the Punjab. For
this purpose T cannot do better than call the atlention of tho Ceuncil to page 9
of the General Summary prefixed to the Punjab Adwministration Report for
1876-76, where will be found a concise history of the land-revenuo asscssments
of the Province from before its annexation to the presont time. Tho substance
of the information there given is as follows :

“Under the Sikh Government the principle of land-revenuc-administration
was a very simple onc. The State, as proprictor-in-chief, took from the land
all that it could get ; in other words, it absorbod and appropriated the ontire
rental. It handed over whole tracts of country to the mercy of farmers of the
revenue, and the farmer of the revenue often took as much as ono-half the
gross produce of the land, besides a multitude of cesses under the names of
rasum, nazrane, and the like, and exorbitant fines on succession. Aftor the
first Sikh war the Punjab came not under the dominion, but undor the para-
mount influence, of the British Government, and one the first points to which
the attention of the British advisers of the Sikh Darbar was turned was the
oppressive character of the land-revenue administration. Accordingly, the State-
demand was roduced and settlements made of the land-revenue, for terms of
years, on the hasis of the State taking, not half, as previously, but one-third, of
tho gross produce. This arrangement was at tho tine hailed with delight by
the agricultural population as a very liberal concession. Then cawe the second
8ikh war, followed by the annexation of the Punjab; and very shoitly after
annexation, measures wero taken to introduco what ave termed regular settlo-
monts into the Puanjab; theso are, as most of the Council aro aware, sottlements
of land-revenuen for terins of years, made aftor careful survey and onquiry into
assets. Woll, when these regular settlements were first introduced in the
Punjab, the systcm then in forco in the North-Western Provine. s was adopted,
under which the Stale's Jand-revenuc-demand was limited to two-thirds of
the nelt asscts or landlord’s rental amounting to about one-fourth of the
average gross produce ; that is to say, thoe DBritish Government commenced
its revenue-system by claiming as itsshare of the rental just half the amount
that had been taken by the Sikhs.  Since that timo n further concession hag
been made, and tho State’s demaund hasbeen further Jimited to helf the nett
assets or rental, and all more recent seltlementshave been andare being made
upon this principle. And it must fu.rtlncr be observed that, though the assess-
ments are levied upon the principle of the State, as chicf proprictor, taking half
the rental, in practice the amount taken is considerably less than half the
rontal. Measured in kind the State’s demand may be said never to exceed onec
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sixth of the gross produce; it is frequently not more than one-cight, one-tenth or
one-twellth ; and in some tracts whero the rainfill is soanty, it is not more than
one-fifteenth of the ayerage gross produce, the value of which is caloulatéd at
its average price for o period of from twenty to thirty years. Let us now see what
effect this Jiberal policy, working in combination with the other ocauses I have
adverted to previously, has had upon the position and prospects of the agricul-
turists in the Punjab. Ono result is that therq is a striking difference in the
amount of land-revenue-demand in British territory on the one hand, and in the
territory of adjoining Native States on the other, a circumstance greatly condu-
ocive to a feeling of contentment in the British subject. Anothor result is that
tho land-revenue, even after new assessments involving considerable increment
of demand, is collected with the greatest case ; another effect may be seen in
the improved clothing and manner of lifc of the agricultural population ; but
perhaps the increasing wealth of the peasantry will be hetter gauged by the
following facts taken from the returns appended to the Administration Reports.
In the year 1868-09, the first year for which the statistics of area and cultiva-
tion . preseribed by the Government of India were prepared, the cultivated area
of the Punjab Province (exclusive of course of Native States) was in round
numbers 20,100,000 acres, and the land-revenue-demand 217 lakhs of ruapees.
'This demand fell at an averago rate per cultivated acre of one rupee, one anna
and three pie, a rate of incidence which experts will admit to bo very moderate
in comparison with the rate of incidence in other parts of British India, and
still mnore so in comparison with rates prevailing in adjacent Native States.

“In 1872-73 (five years later) the oultivated avea had increased from
20,100,000 aores, to 22,600,000 acres, and the revenue-demand, though it had
been intermediately increased in the ordinavy course of settlement, fell at the
averago rato of only fiftees annas and seven pic per ocultivated acre. In other
works, extension of cultivation had reduced the revenue-demand per acre by ten
per ceut. I regret my inability to produce statistics of more receut date, but the
reason is that, with a view to save labour and inconvenicnce to the people, the
statistics from which I have quoted ave prepared, not annually, but quinquenni-
ally. But I havo little doubt that the next quinquennial roturn will show a
gimilar if not a greater oxtension of cultivation, and I am informed that the

8pring crop, now in the ground in the Punjab, is by far the most extensive ever
known.

“ Concurrently with this expansion of cultivation and the steady reduction
in the originally moderate rate of incidence of land-rovenue, there has been a
most remarkablo increase in the selling price of land. At the time of annexa-
tion, such was the crushing character of Sikh taxation, that ordinavy agricultural
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land had soavcely any market-value at all.  In the year 18569, when I had tho
honour to hold the post of Scerctary to the Financial Commissioncr of the
Punjab, the average sclling prico of revenuo-paying land was, I recolloot, o
little less than four years’ purchase of the assessment ; in 1868-G9, ten years
later, the average sclling prico of land was eighteen ycars' purchase of the
assessment ; in 1873-74, or five years lator, it was twenty-eight yenrs, and by the
last return, that for 1875-76, it was thirfy ycars’ purchase of the assessment.

“Now, as the agrioultural interest of tho Punjab is not made up of a limited
number of large landed proprictors and a mass of tonantry, but is composed
chicfly of a multitude of small land-owners, this enormmous rise in the valuc of
land does not mean, asit would mean in the case of England or Bengal, that a
few individuals have become millionaires, but that the mass of the agricultural
populntion are, so far as the value of their land is concernod, more than six
times as well off as they were twenty ycars ago.

“ With these facts hefore us, it is impossible to believe that the slight
increase now proposed to the local rates will cnuse any serious inconvenioneo ;
for what does the Government ask ? Why, it asks a body of land-ownere, whose
property has more than sextupled in value, to pay a famino-insurance-rate for
that property amouunting on an avorago to one farthing per acre per anuum !

* But though the general condition of the Punjab peasantry is such as
I have deseribed, I would guard mysolf against being supposed to assert that
such condition is universal. Here and there it may bo that, owing to special
causes, the state of the agriculturist is not so prosperous ; for instance, on the
banks of those great irrigation-works the Western Jumna and  Bari Doab
Canals, there are cultivators whose physique and encrgies have been destroyed,
and whoso lands have been dofortilized, by that [ashionablo panacca—high level
irrigation. In their case, and in the caso ‘of other exceptionally circumstanced
tracts, some rolaxation of the demand may bo required ; but for such cases
ample provision is mado in tho proposed enactment, forin clause (d) of sce-
tion 15 it is doclared that the ¢ Licutonant-Governor of the Tunjab may by
notification from time to time * * * exempt wholly or in part any portion of
the turritories undor his government from the operation of this Act, or exempt
any land from liability to pay the whole or any part of any rate under this Act,
and cancel such exemption 3 and it isaatte: for satisfaction that the working
of this provision, as well as of tho otber provisions, of the enactment, will be in
the hands of one who is perhaps betler acquainted with the character, feelings
and resources of the peoplo of the Punjab than any oﬁthcr living Englishman,
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 But while there can be no doubt that the land-owners of the Panjab can
generally well afford to pay the slightly enhanced local rate it is proposed to-
levy, it is equally certain that the enhancement will be regarded, like the ori-
ginal rates imposed in 1871, as an addition to the land-revenue demand, and’
practically, if not literally, an infringement of the engagement mado at sottle-
ment; and, do what you will, the Punjab land-owner will continue of that
opinion. Explain to him with all the lucidity a trained intellect can command
that the land-revenue is the share of the rental taken by the Government, as
proprietor-in-chief and that the local rate is a tax on rent taken by the Gov-
ernment as Government, and he will reply—in the present instance it is to be
hoped with a smile—that this appears to him to be a -distinction without a
difference.’ This being the case, it has been suggested in the correspondence
which is before the Council and in the publio Press, that it would be better, in
the event of its being necessary to tax the agricultural population, to dissociate
such taxation from the land, and levy it in some other shape, such as a
house-rate or an income-tax. Theoretically, there is much to be said in favour
of the proposal, but looking at it from a practical point of view, I cannot agree
in the suggestion, for the practical inconveniences would, I feel sure, out-
weigh the theoretical propriety of the arrangement. Assuming, as we
must assume, that the Government is not precluded by the land-revenue-
engagements from levying an additional rate upon the land, and -assuming, as
we must assume, the necessity for taxing the agrioulturist, I can conceive no
other form of taxation less open to objection by the tax-payer than the one
which has been adopted, namely, a percentage on land-revenue. Any other
of the alternative forms of taxation which have been suggested has the great
disadvantage of involving, infer alia, special enquiry and assessment and a
special agency for colleotion ; tho form of taxation proposed in the Bill has the
great advantage of involving nothing of the kind.

“'We have now got thus far in the consideration of the Bill; we have at-
tempted to show that the additional tax upon the land is insignificant in
amount, that the Punjab land-owner can afford to pay it, and that the form
of taxation proposed is, upon the whole, the best that can be devised in his in-
terests. Tlie fact unfortunately remains, that the tax will cause a certain amount
of dissatisfaction and distrust in the minds of the tax-payers. Not indced that
there will bo any active discontent, for the land-owner in the Panjab is far too
loyal, far too well disposed, far too well off to think of disobedience; but there
will undoubtedly be a fceling of dissatisfaction which it seems desirable, if
possible, to mitigate, cven if it may not be possible to remove it altogether. What
then, can be done to mitigate this dissatisfaction ? Well, as to this I thmk
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perhaps, we may learn a lesson from the past. In the year 1871, when thelocal
rate was originally imposcd, thero was considerable dissatisfaction among the
land-owners ; but this bas, we are told, completely died away. And why has it
died away P Becauso it was arranged that the local rates should be made over to
district committces on which the land-owzers were to be largely ropresented and
spent before theeyes of the people in tho distriets for which it wasraised :
hence in the year following the imposition of the rates, the Licutenant-Govern-
or of the Panjab was able to roport as follows :-—

“ ¢ Any dissatisFaction which may have existed at the time the cess was first levied has
now dicd away, as the people sce that the funds are expendel for their benefit.’

~

“ Now, I am perfectly aware that this course cannot be exactly followed
in the present caso. The funds cannot be made over to committees and spent
in the districts frcm which they may be levied ; but may not something
be done to show the tax-payers and the public generally, clearly and
unmistakeably, that ¢ faminc-insurance’ is not a merc pretext for raising
money for gencral purposcs, but that the tax is bond fide expended on the
object for which it is raised? My fricnd, the Hon’ble Maharaja Jotindra
Mohan Tagore, has dealt with this subject in a letter addrossed by him to the
Bengal Gouvernment in his capacity of Honorary Secretary to the Dritish
Indian Association, a copy of which has been laid before the Council, and his

suggestions scemn worthy of consideration.”
The Hon'ble MR. CoLvIN said :—* My Lord, I wish to make a few remarks

upon the subject of the Land Rates Bill.

« Some doubts have Leen expressed, both in {his Council and outside it, as
to tho propricty of adding any further to the contribution which is alrcady
made by the land towards the nccessities of the State.

«T think that someof these doubts and objections may arise out of mistaken
impressions relating to the history and nature, and the pressure, of our land.
revenue upon tho peoplo, and that these may bo dispelled by a further and
fuller knowledge of the facts. The subjcct of the land-revenue in India is
tedious and uninteresting, intricato in somo of its dctails, and, above all, it i
strange and unfamiliar. The idcas out of which it has grown, and which it has
not yet ceased to represent, are so different from anything which wo are accus-
tomed to sce in England, that it is not casy to get rid of the distorting medium
which our English experience constantly interposes botween oursclves and the
true facts.

“ Erroncous impressions about it, therefore, aro not uncommeon, and it may

ot be out of place if I recall what tho actual position of the land-owning
r
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class is in those Provinces to which the Bills now before the Council are intend-
ed to apply. I propose to do this as generally and briefly as it is possible for
me to do. I must ask for the forbearance and patience of the Council if, in
what I propose doing, I unavoidably go over ground which to many Hon'ble
members is only too familiar. But it would be dificult to make the arguments
which justify additional taxation of the land easily intelligible to everybody,
without first giving some sort of statement of the facts upon which they rest.

“The Land-Revenue in Upper India, as everybody knows, is only a portion of
what would be called in Europe the landlord’s rent. The State, or the Sovereign,
is the paramount landlord in India, and the share of the rent taken by him in
old times, however it may have been restricted in theory, was in practice limit-
ed by nothing but the power of the subjects to offer, in some shape or other, an
effectual resistance to his demands. It isnotan incorrect description, I believe,
to say that this was the state of affairs to which the British Government suc-
ceeded in all of the Provinces to which the Bills before the Couucil relate when
they passed into its hands. I mean, that the division of rents between
the Ruling Power and tlfe land-owning class was subject to no limitation
except that of

‘The good old rule, the simple plan ;
That those should take who have the power,
And those should keep who can.’

“ The precise amount of the share which was left by the proprietor in the early
days of our rule cannot now be ascertained. It was supposed to be a certain por-
tion of the total produce ; but as nobody could say, either now or then, what the'
total produce is, this leaves room for indefinite speculation. It is pretty certain
though, that in the earliest acquired Provinces, the North-Western Provinces, it
was something less than one-fifth of the rents paid by the cultivators. For in 1823,
when the first regular settlement was contemplated, and steps were taken to-
wards adjusting the respective share of the landlord and the State for a longer

, term of years than heretofore, it was declared that at least twenty per cent of the
entire rental of each estate should be left to its owners. In less than twenty years
after 1822, fresh settlements, which lasted for a term of thirty years, were made,
and by these the landlord’s share of the rental was increased from one-fifth to-
ong-third of the rental reccipts. But the liberality shewn and concessions:
made by the State did not stop here. 'When the settlement for thirty years,
which has just been referred to, expired, fresh arrangements were entered into,
by which no less than half of the rental was given up to the land-owning class,
and an equal division was made between them and the Stato of the profits derived:
from its ownorship. This is still the proportion in which the rents are divided
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between the two ; one-half gocs to the proprictor of the cstate, and one-half
into the public purse. This is an immeuse advance for what has bocome the
landlord-class, from the poor and insignificant position which they occupied
when they first camo under the control of tho British Governmant. Looking
to the proportionate amount oniy of the rental which they now enjoy, and com-
paring it with their former shave, we sec that they aro moro than twice as rich
as they were. But oven this conveys no adequate idea of the great improve-
ment which has taken place in their circumstances. It is not only that thoy
have obtained a larger share of the produce, but that the value of that produce
has enormously increascd. Contrasting the present prices of agricultural
produce with thoso of (say) sixty or seventy years ago, I doubt if I exag-
gerato when I say that its money-value has doubled, aud it would perhaps
be safe to say that the land-owning class asa body, instead of twice, are
four of five times as rich as they were at the beginning of tho century. An
illustration of the progress made in the Punjab has been given by the Hon'’ble
Member who spoke last, and the fact which he has mentioued, that land which
used thirty years ago to sell for three or four timesits annual value will now fotch
twenty times the amount of its rovenue and more, is true of many other parts
of the provinces for which the Bills have been framed. Everywhere there has
been an extraordinary rise in the value of land. The cost of living, on the other
hand, has no doubt increased. So far as this is caused by a rise in prices of the
commodities that the agricultural classes have to buy, it is of course a drawback to
their prosperity ; but in so far as it is due to greater comfort and a higher stan-
dard of living (and I believe this to be a more potent cause than tho other) no
abatement is necessary. Making all necessary drawbacks, the fact of their great
advance in wealth and prosperity is too plainly evident to be called in question.
1t must be borne in mind, too, that whatever the indpstry and intelligenco of the
proprietary class may have becn, this improvement in their position is, in very
great measure, duc to the direct action of our Government. It is scarcely too
much to say that it has created proprietary rights in the soil. It hus sccured

them by maintaining good order and tranquillity. And it has added indefinitely

to their value by furnishing marvellously improved and accelerated mcans of
commnunication, and by opening markets for the produce of the land, of which

the people of two gencrations back never even dreamed.

“This is tho history of the way in which tho landed intcrests of the North-
Western Provinces have beon dealt with. Tt can scarecly Lo said that the
conduct of the Government towards them bas shown any inclination to oppres-
sion and rapacity. The history of the other three Provinces in which it is now
proposed to add slightly to the taxation of the landlord-classcs, differs in no
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important respect from that of the North-Western Provinees. 'I‘hej passed into
our possession later, when our policy had become more liberal ; thercfore they

nover reccived so small a share as the proprictors of the North-Western

Provinces woere rostrictéd to in the early days of our rule. In none of them,
speaking generally, has the Native proprictor’s share been less than ono-thlrd
of the entiro rental since thoy became British territory. And now, I believe’
that it nowhere is a smaller proportion than one-half, indeed in many parts the:
proprietors are actually in the enjoyment of more than a half.

“So far I hdve spoken of what is generally meant by the words Land-

Revenue when itis used in this country, that is, the Government-share of the
rental in each estate.

“I come now to those Ratos which are levied from land, in addition to the
Land-Revenue. These Rates are taxation in a direct shape.

“They are not claimed as part of the great customary rent-charge which
the State receives from the land and which constitutes its Land-Revenue. They
are levied from time to time, as direct taxation, apart from that rent-charge,
and are paid by the landlord out of that share of the rental which furnishes’ his:
own income. I will not stop now to consider the justice of this form of tax-.
ation, though it appears to me as right and just as taxation in any shape can be
I wish at present only to consider the nature and amount of these rates.

“Thoy vary in the different Provinces to which the Bills before the Council
are applicable, They are highest in the North-Western Provinces, where they
amount to five per cent. on the rental. They are lowest in the Central Prov-
inces, where they do not exceed twoand a quarter per cent. In Oudh they
are two and a half; and in the Punjab 3} per cent. upon rcntal A portion of
these rates is old, and a portion of recent imposition.

“ The five per cent. which is taken in the North-Westorn Provinces is no .
new taxation. It has been levied for a great many years past. I mention -

this because I have seen exccption taken to the levy of the additional rate
of one per cent. for famine-purposes, which is now proposed, on the ground
that only so lately as 1871, the people of the North-Western Provinces
were subjected to new and extraordinary taxation which swallowed up five
per- cent. of tho entire rents of their estates. It is as well that a misap-
prehonsion of this sort should he corrected. The truth is that the Local
Rates Aot, 1871 (cxcept as far as it related to that small portion of the Norths
Western Provinces which is permanently scttled), did not impose any new tax»
ation at all. It merely legalized rates which had been actually collected for o
long time prior to 1871. It should be olearly understood that the one per cent,
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now under consideration will, if passed, be the only new tax (excepting the
Income Tax) which has been imposed upon the land-owning community of
the North-Western Provinces as a body for the last twenty years or more.

* In Oudh, of the 2} per cent. which the native proprictors pay, 1} was
newly imposed in 1871, and 1} was of older standing.

“In the Central Provinces tho 21 of the rental which is paid, dates entire-
ly, I beliove, from the last scttlements, that is, from ten or twelve years ago.

“ In the Panjab the existing rates were first imposed in 1871. These rates
are high, but we have heard from the Hon’ble Momber who spoke last how very
far they are from being a heavy burden upon the resources of the people, and
how little dissatisfaction they oreated, though they were much heavier than the
rate which is now proposed.

“The present relation between the State and the land, then, in the Provinces
of which I am now speaking, may be summed up broadly thus :—That the
State in its capacity of landlord enjoys one-half of the rents paid by the land,
and that it also directly taxes the native proprietors of the soil by rates applied
to local purposes which range between two and a half avd five per cent. of the
entiro rents that pass through their hands.

“ The measures now beforo the Council, if passed will raiso the amount of
this latter payment by one per cent. all round ; and some doubts have been
expressed, as I said at the commercement, of the propriety of such taxation.

“These objections, 50 far as I have secn or heard or understood them, havo
been directed partly against the justice of tho proposal, and party against
its expediency.

* As regards the injustice of such taxation, it is sjid, in the first place,
that the agricultural classes are already contributing more than their fair share
to the general revenues of the country.

“ Well, it is true that tho land-revenue does supply rather more than
two-fifths of the total public income of India. Judged by our Eul:OPC&ﬂ
standard, this may naturally scom an cxcessiv.o amount. Put if we wish to
judge rightly, the first thing that we have to du is tO. put European f‘f‘md‘"ds out
of our head, and to consider facts, not as they exist in other countries, but as we
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find them in this. If thelandlords of England were compelled’ to-morrow to
resign qne-half of their rental to supply the public neccssities, no doubt it
would be felt as nothing short of confiscation. In India, as we have seen,
taking onc-half of the profits of land, is making a large and liberal concession
to its owners. 'We must not lose sight of the ‘fact that it is not the income
which a man has never had, and which he has never dreamed of having, that
he feels it an oppression to be deprived of. It is the money deducted from his
ordinary and accustomed means of living that he misses, and the taking of
which comes home to him as taxation.  Looking at the question from this,
which seems to me the true, point of view, and remembering that what they
poy as Land-Revenue has never formed part of their income, I do not think
that it can fairly be said that the proprictors of the land are unduly burdened.
Their acoustomed means of living, so far from being less, are much greater, than
they were in former times. If we take the case of the North-Western Prov-
inces, where the rates are considerably higher than anywhere else, and add the
amount of them to what is paid to the State in its capacity of landlord, we
find that out of every Rs. 100 of rental not more than Rs. 556 go into
the treasury, namely, Rs. 60 as Land-Revenue and Rs. 5 as taxation.
If we add the Re. 1, which it is now proposed to take. it will be Rs. 56.
Half a century ago, Rs. 80 would have been required; and up to twenty
years back Rs. 66 would have been demanded by the State. The land-owrer
therefore are receiving much more, and contributing much less, than they bave
ever done in time past. I have taken the case of the North-Western Prov-
inces as that in which the claims of the State are largest. The argument
of course, is still stronger in the other Provinces, where the payment made
by the proprictors is smaller. In the face of these facts it seems to me
impossible to make good any case for further indulgence towards agriculturists
a8 a class. Assuming that they are in a position to contribute without
hardship towards the funds which are required for the general protection of all
olasses from famine, I would ask, how they can be exempted from do’iﬁg 80
without inflicting very great injustice on all other classes ? The population of
the Provinces to which the Bills now under consideration are intended to apply,
is mainly agricultural.” The proportion which the agriculturists bear to the
entire population in them ranges botwcen 56 and G4 per cent.—roughly speak-
ing, it is apout 00 per ceut. We con judge from these numbers what the effect
would bo of exempting the agricultural class entirely. It would compel two-fifths
of the people to pay for the support of the catire community in all future
times of scarcity and famine. It sccins to me sufficient to state a consequence
of this sort, in order to show how impessible it would be for the Government,
with any regard to justice, to exempt the agriculturists from taxation.
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“T go on now to consider those objections which, without impuguning the
justice of taxing the profits of agriculturists, throw doubts upon the cxpedicney
of doing so.” A principal objection of this sort is that tho prosperity of the
country mainly depends upon its agriculturists, that tho great majority of these
are very poor, and that to impoverish them further by taxation is,—if not to
kill, yet toinjure very scriously—the goose upon which wo depend for our golden
cgg. Now the fallacy of this argument, as it sccms to me, is that it confuscs
tho cultivators of the soil with its proprietors. The cultivators do, no doubt,
form the mass of the agricultural community, and I fear that many of them
arc very poor. But Iagrco with the Ion’ble Momber in charge of the Finan-
cial Department in demurring to the next step in the argument, which is, that
imposing one per cent. upon tho landlords will make the cultivators pooror. I do
not believe (generally speaking) that such a tax will affect them at all. The class
which is taxed is that of landed proprictors—of men who live, not by cultivating
the soil, but by cnjoying the rent which is paid for its occupation by the actual
cultivator. A powerful landlord, I am quite propared to admit, can do a good
deal that is irregular in this co;mtry, as in othcrs, without being checked. But
I think that this is very far from being true of all proprietors of land in the
Upper Provinces of India, where large propertics are the exception and not
the rule; and I do not believe that illegal methods of transferring the incidence
of this tax are likely tobe generally sucocessful there. Nor am I convinced
that the legal powers which landlords have of enhancing their rents will help
them to shift this tax on to their tenants. This will be evident if we consides
the , practical working of any attempt to do so. Suppose that a proprictor owns
an cstate with a clear annual rent of Rs. 100. He is enjoying Rs. 45 of these
under the existing settlement, and paying Rs.55 to the Government—Rs. 50
for land-Revenue and Rs. 5 for ratcs. When the extra Re. 1 of taxation is-
imposed he will be receiving only Rs. 44 and paying Rs. 56. S“P?Omo again,
that this proprietor is cntitled, under present rules, to cnhance his rents, so
that they will yield him Rs. 105 instcad of Rs 100, and that he docs so,
sfill, by raising his rental, he has not recovered his extra Re. 1 of tfl.xntion
This right of raising his rents does not depend upon the taxation which has

been laid upon him, but upon grounds altogether u-rc_spcctxve of that. He
could have improved his rental thercforc up to Rs. 105 in any case, and will
still be poorer by the additional Re. 1 that he has to pay into the Treasury.

« 1 do not mean to say that calculations of this sort can 'pmtcnd to any-
thing like mathematical accuracy or to be of universal a.pph.catlon ; but, making
every allowance for tho working of unfor('s.(‘cn causcs, I think t—h:xt fhe mO?t
rcasonable cxpeotation regarding the incidence of the proposed taxis, thag if

will got fall upon the poor and laborious tenant-class
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*“ A further argument which has been used against the proposed tax is
that it'is a breach of foith, and, as such, likely to lead to scrious political
dangers.

* 8o far as the tax can be said to have met with any oppomtlon at all, I
believe that the misgivings which have been felt have originated in fcelings,
more or less well defined, of this nature. And if such a feeling were decp-
seated and universal, even though it might not be well founded, it would

furnish a very strong ground of ob]ectiou It is worth while, therefore, to see
what amount of real force is contained in it.

“In doing this, I do not purpose to waste the time of the Coun-
cil by any arguments directed to show that no breach of faith is actually
committed by the imposition of a rate upon land, distinct from, and in addition
to, the fixed demand upon it on acoount of Land-Revenue. = That controversy
was fought out and settled some years ago, and the results of it have been
sufficiently referred to by the Hon'ble Member in charge of the Financial
Department in his speech to-day. Those who have still any doubts upon the
conclusion which was then' finally adopted—that the limitation of the Land-
Revenue does not confer an absolute immunity from direct taxation in every
shape upon the olasses who pay it—can look back to the records of the dis-
cussions then held and they will, I think, find their doubts satisfied.

“I only wish now to say a few words upon the political importance which
may rightly bo given to any impression, right or wrong, on the minds of the
people of this country, if there be such an impression, that they are being
oppressed or unfairly dealt with.

“In the first place, I question whether the levy of an additional one per
cent. will give rise to any strong feeling at all.

“In judging of its probable effect upon the pcople, I think we may dismiss
from our minds all distinctions of Land-Revenue and land rating, of the State s
share as landlord, and its requiremonts as tax-collector. It is not that I
believe that theso distinctions do not really exist. On the coutrary, I have no
doubt that they do, and that they are highly important. But I should not
say from my experience that the people take much account of them. It has
so.happened that, from motives of convenience and economy, the manuer in
which tho land-tax has been lovied, and the machinery for levying it, have
been the samo as those by which the Land-Rovenue has been collected. It is
not by any means nccessary that this should always be tho case, and T hope
that the advantages to be gained by changing the present modo of taxing
Aho land, for one that distinguishes it moro clearly from the Land-Revenue, will,
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in tire, outweight what T admit to be at present the much greater counter-
halancing advantages of the existing system.  When that time comes, & dis-
tinction between Land-Revenue and rates may perhaps avise in the minds of
the landed proprictors who pay them. But at present I doubt if they draw
any practical distinction between the two. They pay so much into the Trea-
sury. The Government may credit the moncy as it pleases ; but to theic
minds it is onc¢ payment, and the whole of it mado out of their own pockets,
becausc the actual cash has passed through their hands and they hold & receipt
for it. It docs not occur to them that the greater part of it, namely, that
which rcpresents their Land-Revenue, has been paid over to the Ruling
Power in the same way by their forefathers from time immemorial, and
that it will continue to be so paid through any length of future time that
we can look forward to, by themselves and their descendants, and that
thevefore this money has never belonged to them inany proper sonse of
the word. But though this payment, regavded from their point of view, may
be a larze one, it does not scem so to them. They have always heen aceustomed
to make it, and do not grumblo at it. Nor do they trouble thenselves with any
nice considerations of the precise pereentages in which the profits of the land
should he divided between themselves and the State. All that they are con-
cerned about is, that their means of subsistence should never be seriously our-
tailed. I hope that'it has been sufficiently shown to the Council to-day, that
there is no danger of any such considerable curtailment from the addition of
another Re. 1 per cent. to their payments, and, as long as this is the ecase,
though they may mnot like the extra pavment—as who docs like making
payments—therc will be no dissatisfaotion, I believe, such as a Government need

teke any account of.

«So far as to the likelihood of any strong fceling being aroused by the mea-
gures beforo the Council. Next as to the ¢ breach-of-faith * objection, I cannot
help thinking, when this argument is used by the tax-payers, that it is employed
more for the cffect that they hope it may produce upon those whom they are

addvessing, than because tho argument carries any very great force to tha
speaker’s\own mind. The levy of cesses or rates in addition to Land-Revenue has
been familiar to the people for gencrations, and insome of the provinces affected
they have been paying much hcavier rates than are no_w dcr.nanded for many
years past without a murmur. If they had really felt this to be a breach of

faith, I think we should have heard more of this ohjectior before now.,

« Aeain, any objection which is taken on this ground to the proposed tax
Again, . . '
just '1-; applicable to an Income-tax, which bas beea levied from the sgricul-

I3
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tural classes at different times during the past sixteen’ years. The cases are
precisely similar. I know of no argument which applies to the one, that does
not cqually apply to the other. Yet, thouah I cannot say that the Income-tax
vwas anything but an extremoly unpopular tax in the part of the country where
my experionce has heen, yet I do not remember that there was any strong or
gencral feeling against it on this ground in Upper India. The agriculturists
did not expeet to escape from having to help in bearing the common burden,
and submitted without serious discontent to their share of it during the con-

tinmance of the Income-tax. I do'not know why we should suppose that they
will he more suspicious and less rcasonable now.

-

“T havo referred now, as far as I am able, to the principal arguments which
I have seen urged against further - taxation on the land; but in conclusion,
I would remark that they do not appear to have found anything like general
expression. It is true that expressions of opinion in matters of this sort are
apt rather to follow, than to precede, measures in this country. It isone of the
recognized difficulties of the Indian Government that there are such imperfect
means of ascertaining the sentiments, and feeling the pulse, of its subjects. In
the provinces which will be affected, there is no Press which faithfully
reproduces public opinion. That opinion must be sought for ‘and found as
hest may be. The surest means that exist at present of learning the course
of public sentiment is through the local officers of Government who are
distributed over the country, who are in constant communication with people
of all classes, and who will not hesitate to express frankly and fearlessly what
they believe to be the general feeling of the country. Now, it is from these
local officers that the Local Governments and Administrations derive their inform-
ation, and by them that they are in great measure guided in their action. It is
a significant fact, then, that of the Local Governments and "Administrations
concerned, with whom the responsibility will rest of collecting the tax, thero is
not one that has expressed any doubt or hesitation about the taxation of the
land. They have on the contrary signified their cordial approval of it.” This,
I think, isthe best assurance that it is possible for us to have, that the measure
is not radically distasteful to the people affected, and the best assurance that
there will be no great difficulties in enforcing it.

« But cven if theso difficultics wero likely to be far grcater than I antici-
pate, I do not the less think that it is not only proper, but absolutely nccessary,
to carry the proposed measures into cxccution. The taxation of the land must
nat be judged of by itself; it must be regarded in connection with the whole
scheme of which it forms a part. That scheme is intended to provide for the
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amine-expendiiure of the whole country,—an expenditure which isno old and
rceoginized want of the administration, hut one, the neeessity for which has only
come to light within the last few years. It is a charge which the old ways and
mceans of the Empire arc quite inadequato to meet ; and the monoy which is to
he raised will be applied for the henefit of all. In providing the moncy for a
new and general necessity of this kind, it would be so grossly unjust to exempt
upwards of one-half of the population from stirring so much as their littla
tinger towards lifting the common hurden, that the difficulties and perils of
any such course would, I am convinced, hefar greater than any which can
result from the measures which the Council are to-day asked to pass.

His Honour THE LIEUTENANT-GOVERNOR said :—* My Lord, though the
mcasures now under the consideration of the Council do not immediatoly artect
the Provinces under my charge, they are the outcomo of a policy which applies
to the whole country, and I hope that I may be permitted to say that I think
that the cxplanation which has heen given by the Hon'ble Member will be
considered to be perfectly satisfactory. There is one fact on which my hon’blo
friend has laid considerablo stress, which cannot be questioned, and that is, that
the policy in respect to famine-relicf and famine-prevention, which has heen
accepted by the Government of India, I believe with the full concurrence of all
parties both in"this country and in Europe, cannot be carried out without an
increase of means, and these means oan only be obtained by an increase of tax-
ation. This being admitted, I must say that it scems to me, and I find that it
is the opinion of most well-informed and thinking men, that no measures could
have been doviscd more likely to be efficient, equitablo and unoppressive, than
the measures which have been determined upon by Your Excellency’s Govern-

ment.

“Thero is no question that the proper principle to follow in respect to the
raising of revenue for such purposcs as that which has led to the present
schemes of taxation is, thatall having a permanont interest in tho welfare of
the country should bear their sharo of its burdens. The measurcs now
before the Council adjust tho incidence of taxation upon all interests, whethor
trading or landed intercsts. And though it has hecnalleged that the taxation
has bc;cn thrown altogether on the poor, the licensc-tax does not touch any of
the quite poorest classcs, hecause those wle) have incomes of less than Rs. 100
a year are cxempt, and though it may be difficult for men who know nothing

of the country to realisc, practically a N ativo with an ix:tCOfne of Rs. 100 a yeur
1 than a Europecan trader or mechanic in Europe with an

is in a better position
Pin o hellen T -y one really acquainted <vith

income of £100 a year;I am sure that cver
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Native habits and modes of life and requirements will agree with me that this
is s0. .

« T see that some objections have been raised to the levy of cesses on the
landed interests of the North-Western Provinces on the ground that the cesses
now levied do not extend to Bengal. Those who argue in this way seem entire-
ly to forget that Bengal sct the cxample of contributing such a cess to the
Imperial Revenues, and last year relieved the Government of India of nearly
£300,000, by imposing on the land, charges hitherto borne by the Imperial
Government. It would have been most unreasonable and unfair that this taxa-
tion should have been maintained in Bengal while the landed interests of the
rest of India were left frec. Last year the only taxation imposed on the North-
Western Provinces was a low - license-tax, while Bengal raised enough to
meet the demands of the Imperial Government by a cess on land: this year
the Government of Northern India have supplemented their trades license-tax

by a cess upon land, while Bengal has supplemented its cess upon land by a
license-tax.

~ «It is nothing to the point to urge that the results leave the Bengal zamin-
dar in a better position than the North-Western Provinces zamindar ; that. really
has nothing to do with the question. The objeot of the present measures is, not
to equalise the incidence of the assessments and charges upon land throughout
India, but to levy an additional rate for aspecial purpose from one end of India to
the other. Out of the money (£1,500,000) now required by the Government of
India for the construction of works to prevent famine, Bengal will contribute -
£600,000, or nearly one-half ; and the outery that she has been unduly favoured
is most unjust and unfounded. It must be remembered that, till the last settle-
ment, the zamindars of the North-Western Provinces had to pay to Government
two-thirds of their collections, while they retained one-third. For no very ap-
yarent [reason, when the new settlement was made, they were only called upon
to pay half, keeping one-half. ~Admitting as I do that it is sound policy of the
Government of India to limit its demands on the country toits actual require-
ments, and to distribute the burden of taxation as evenly asis practicable on
all classes of thepcople, I should be sorry to condemn the principles of the
present settlement ; but the fact remains that, if the present settlement had
followed the lines of the old scttlement in respect to the shares of Govern-
ment and the land-holders, Government would, setting new cesses aside, have
received two millions more per annum than it rcoeives now. And making all
allowances for new cesses, including those now imposed, the land-owners of the
North-Western Provinces are receiving 143 millions more than they received
before. And now that its imperative requirements have increased, I do not;



NORTOLRN INDIA LICENSE. ()

consider that there is anything unjust or unrcasonable in Government imposing
upon thoe classes who received theso great benefits the same burden which is im-
posed upon all other classes; and, after all, the eatire fresh charge thrown ujpon
the land-owners in the North-Western Provinees is only £50,000 or £99,010.

“ Of cowrse it requires no very great ingenuity to find some sort of objec-
tion, theoretical or practical, to cevery kind of tax ; and I am sory to have to
say, that those who are loudest and most unreasonablo and impatient in theh
demands that Government should take upon itself the liability of rclicving and
preventing famine, and of constructing extravagant works of irrigation, are
the first to put into the mouths of the people reasons why no one shounld con-*
tribute anything towards such a purpose. But the money has to be raised. anl
this being so, I must congratuate Your Excelleney’s Government as to the *ub-
stantially fair and even mannor in which this liability has been distributed.”

The Hon'ble S1r Jouy Srraciey said :—* Ay Lord,—In the discussion that
has now taken place on the Bills before the Council, scveral questions of tin-
portance have been referred to, but Ihave said already all that I fecl called
upon to say upon most of them, and some of these questions have heen
completely disposed of by preceding spcakers. There are, however, stilla
few points which have been raised, on which it scems right that I shoald

offer some further explanation.

¢ Fiist, ns to the suggestion that these taxes should be imposed only for
limited perind of tiine, in the hope that greater economy in military expendi-
ture or otherwisc may render their retention unnecssary. This suggestion hag
not been repeated to-day, but it was made at one of our former meetings, and

I then promised to notice it.

“In reply to this, I would remind the Council that, before the Goverume:nt
resolved to introduce these mcasures, it carcfully enquired whether any prescut
reduction of expenditure could be made, and for thereasons I before stater, it
was satisficd that, so far at loast as the civil expenditure was concerned, no sub-
stantial rclief could thus beobtained. In regard to the IHome Military Charges,
I sufficiently indicated the ansiety of the Government to obtain their redue-
tion, or if that were not practicable, at least to prevent their increase. But heie
the remedy is ncither in our hands nor in thosc of the Secrotary of State for
India. If any remedy is to be found, it can only heapplied by the British
Yarliament. 'The circumstances, however, are obviously not such as to give
any justification for our relying on such a rcduction of chargo as could afect

our presont calculations.
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¢ Next, I must remind the Council that we have still not provided for a
considerable part of tho ordinary surplus of half a million, which we are bound
to secure irrespective of the special surplus of 1} millions to constitute the
insurance against famine, and that wo have reckoned on future possible

increase of income or roductlou of charge to make good the sum that we still
had to provide.

“ Again, it is to these possible improvements of income, or to increased eco-
nomy, that we have to look for meeting thoso future unforeseen charges for
which experience shows that we must be prepared, and we may consider our-

selves fortunate if such charges can thus be met without fresh calls for taxa-
tion.

“ Lastly, the causes which have led to our present demands are unfortun-
ately permanent, and not temporary, and the resources we create to meet th ose
demands must be permanent also, or at all events they must continue until

evidence is forthcoming that such a change of circumstances has arisen as will
justify our abandoning them.

Tt was suggested at a previous meeting of the Council, and the proposal
has been urged in a memorial received from the British Indian Association,
that a separate fund should be created from the produce of the new taxes,
for the objccts now in view by the Government. I think it desirable to make a
few observations on this subject. It may first be said that the money obtained
by the new taxes will in fact be applied, either to discharge of debt, the
special origin of which cannot be ascortained, or to the construction of
useful remunecrative works of precisely the sameo description as those on
which a far larger sum has hitherto been spent year by _year, partly ob-
tained from the general revenues and partly from borrowed funds. It is
not the intention of the Government to reduce this outlay ; on the con-
trary, it hopes to be able to increase it. To create any separate fund,
therefore, would be to make a perfectly arbitrary and artificial distinction
between a small part of the outlay, say 1} millions, and the larger part,
gay. 3 millions, on works in themselves not really distinguishable in their
character or objects. Such a division would be not only useless, but mis-
clnevous and cowld not pmctlc'llly be maintained. It would necessar ily

lead to artifices in adjusting the grants and accounts, which would create
suspicion and cause much trouble to all concerned.

«In fact, what the Governmert desircs is to establish a sense of the obliga-
tion under which it is placed in respect to the expenditure due to Famine, which
shall be felt in the same way as the obligation to provide proper Cowrts of Justice
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Police, Education, and so forth. For none of thesc objeets has it cver entered
into the mind of anyone tosuggest a special allocation of the revenue or
separate fund.  Nor can any grealer reason he fouud fora separate Famine-fund
than for separate funds for any of those other objects which are obligatory on
the Government.

“ The intention of the Government is to obtain the means of mceting
the charges that arise in all parts of India on account of the relief of famine,
whenever such calamitics occur.  This could not be done if the additional
income obtained were specially allocated for expenditure in the Provinces
where it was raised, and there never was any such intention.” At the same
time it is held to be desirable to employ the Provincial Governments in oh-
taining the funds, and in supervising theiv application so far as it tekes the
form of an investment in useful worksof a remunerative chavacter. It is
with this exclusive object that it has been proposed to make the new taxes
Provincial, so that the bhest possible ngency shall be sceared for their collec-
tion and for administering their outlay ir detail

“ T will not attempt tolstate in detail the reasons why tho persons responsible
or the administration of the finances reject scparate funds of all kinds, unless
under very special circumstances, as productivo of confusivn and complication
witheut any counterbalancing advantage. It will be enough, probably, after
what T have already said on this point, to reconcile the Council and the public
to the decision of the Government, not, in the preseat oase, to create any sepa-
rate furd, if I point out that any other determination might lead to results pro-
bably not contemplated by thoss who have suggested th'c establishment of o
separate fund ; I mean that this might involve the necessity for imposing more
taxation. Supposc, for instance, that the produce (_)f !h(' new taxes were by law
strictly sct apart from the general revenucs and paid into n scparate fund only
to be applied to spcciﬁed purposes. It, then, any; sudden chgugc of circum-
stances arose, calling forscriously increascd expenditure, or causing a considerablo
falling-off in the revenue, we should have to choose hetween the imposition
of fresh taxes and the abrogation of the law constituting the fund; for I set
aside the idea of mecting ordinary charges by borrowing as a course financially
inadmnissible. This dilemraa might arise, though the pressure was likely to he
only temyporary ; nor can any one say that such a contingeney would he at 'l
imprahalble, or that it might rot eccur at any moment.

“ With all my desire tosoe the pledges maintained .thnt we have .givcu, ast)
slication of a sum not lcss than 1} millions as an insurance against famin.,

the apj
[ think it would be irratioal, nnder many circumstances that Iean eonceive, to
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object to the temﬁorary diversion of any nccessary part of tho revenue from this
purposé, with a view to obtaining relief which might beno less urgently required
than that which experience has taught us to be requisite in meeting famine.

When I introduced these Bills, I used the following words : ¢ Without thinking
of a future fur removed from us, events might of course happen which would
render it impossible cven for us who have designed these measures to maintain
our prescnt resolution.” I now merely repoat this, though I cqually repeat
what I hefore said, that ¢ I hope no desire to carry out any administrative im-
provement, however urgent, or any fiscal reform, however wise, will tempt the
Government to negleot this sacred trust.’

“While, however, I cannot give any hope of the coustitution of any sepa-
rate fuad or account of the produce and application of these new taxes, I
would remark that it has already been publicly announced by Her Majesty'g
Government in the House of Commons, that it is intended to take steps for
placing before the public, in a clearer form than that hitherto followed, ac-
counts of the Capital and Revenue income and outley of the larger productive
Public Works, whether carried on wholly or in part from borrowed funds. The
Government is now considering tho means by which this intention may best
be acted on, and I trust that the reasonable desirc of the public to receive in a
fall and thoroughly comprehensible shape accounts of the financial results of
thesc undertakings will thus be complied with.

“The British Indian Associntion, in the paper to which I have already
referred, have proposed as a proper and sufficient way of mecting the charge
arising from famine, that the sum required to pay the interest on debt created
in timo of famine should be met by special taxation. It iy precisely this
view that the Government of India rejects as quite incompatible with proper
financial principles. It is the capital charge that must be paid off, not the
interest. To adopt the course proposed by the Association would lead to the -
constant increase of decbt and taxation without limit—a course which
cannot be admitted.

“The Association also appears to regard it as suflicient if provision is made
from time to time for the discharge of the obligations arvising from deht
indwrrod in the past. It has not a word to say as to tho future. Here
again, the policy of the Government is cssentially diffcrent. Tho Government
declares that it has oxclusively in view the future, and that its primary
ohject is to provido a revenuo that shall enable it to meet future famines with-
out permanent increase of debt or of annual charge on the revenues; and it
proposes to combine with this a system which, by judicious application of
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its increased means, shall sccurc the provision of those material improve-
ments to the country which experience shows to be the hest, nay, the only real,
means of alleviating the pressure caused by famine when extreme drought
occurs, while they are constantly adding to the wealth and prosperity of the
people.

It now, my Lord, only remains for me to acknowledge, on hehalf of the
Government, the loyal spirit in which our measures have been received by all
classes of the public, and to thank the Members of the Council who have taken
rait in our deliberations, here or in Committee, for the aid and support which
they have given us.” ’

The Motion was put and agrecd to.

The Hon'ble S1rR JoaX STRACUEY also moved that the Bill as amended be
Tessed.

The Motion was put and agreed to.
ADDITION.AL RATES (NORTII-WESTERN TROVINCES) BILL.
The Hon'ble SIr JorN STRACHEY also moved that the Report of the Select

Committee on the Bill for the levy of Additional Rates on Land in the North-
‘Western Provinces be taken into consideration.

The Motion was put and agreed to.

The Hon'ble Sir J (')IIN StrAacHEY also moved that the Bill a2 amended ba
passed.

The Motion was put andagreed to.

ADDITIONAL RATES (OUDH) BILIL.

The Hon’ble Sixt JonN STRACHEY also moved that the RReport of the Select,
Committee on the Bill for the levy of Additional Rates on Land in OQudh be
taken into consideration. e said :—* My Lorv,—There is only one point in

regard to this Bill which I wish to mention. In all the Bills for imnposing

additional rates on the land, it has heen assumel by the Government that no
questions are now under discussion regarding the propricty of altering the law
urder which the existing rates on land are lovied.

“On this ground we have not heen able to mect the wishes which inregazd
to some matters have been expressed by the Local Governments, that ihis
opportunity should he takea of am wending the existing law.
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“ If such amendmonts are desirable, they must.be separately considered
hereafter. The solo object of our present measures is the imposition of new
taxation for certain purposes. So far, therefore, as the existing rates on land
in Northern India are concerned, our present Bills do nothing more than re-
cnact the existing law. To this gencral statement there is one exception only,
and it is to be found in the pl-cécnt Bill rclating to Oudh.

“In March last Act VII of 1877 was passed, authorising the Goverriment
ot the North-Western Provinces to appropriate a sum, not excoeding cne-tenth

part of the local rates, for the purpose of meeting charges on account of rail-
ways and canals of general provineial utility.

“This Act has rcceived the approval of the Secretary of State. The Licu-
tenant-Governor and Chicf Cominissioner of Oudh has, as the Counecil is aware,
asked that a similar power to that which I have just described should be given
to tho Administration of Oudh, which has now been united to that of the
North-Western Provinces. The Government considers that the circumstances
of Oudh are so similar to those of the neighbouring Province, that there can be
no objoction to applying the same principle in both cases.

“This view has been adopted by the Select Committee, and, in accordance
with the wishes of the Local Government, the neccessary alteration has been
mado in the Bill as it was originally introduced.”

The Motion was put and agreed to.

The Hon'ble Sir JorN STRACHEY also moved that the Bill as nmendel be
passed.

The Motion was put and agreed to.
ADDITIONAL RATES (PANJAB) BILL.
The Hon'ble S1r Jo1x STRACHEY also moved that the Report of the Select
Committee on the Bill for tho levy of Additional Rates on land in the Panjib
be taken into consideration.

The Motion was put and agreed to.

The Hon’ble Sin Joun STRACHEY then moved that the Bill as amended be
passed.

1Iis Excellencey Tur PResipuNt said :—“ I havo listened with great atten-
tion, and T may add, with great satisfaction, to the comments made to-day
upou the Bills which this Council has now passed into law. I do not wish



ADDITION AL RATES (P ANTAD). - 8D

to defain wnneees<arily the attention of the Couneil ; but, beforo I put the
last question moved by my  hon'hle eolleague, T desive to make a fow obsorva-
tions on the origin and objeels of the policy embodied in those Bil's.

* Now, when this Government undertook the onerons task of cffecting,
in the revenues of the State, an inerease suflicient to cnable them to
provide an inswrance-fund for future famines, I certainly could not have
ventured to hope that the measures which under the experienced guidance of
my hon'hle fricnd and colleague, Sir J. Strachey, wo prepared for that purpose,
would have heon diseussed so gencrously, and received so favourably, as they
have Feen, by this Couneil, and by all classes of the community represented in
this Couneil.  Those measures T ean honestly affirm to be, at least, the result
of long and anxious deliberation, guided by a serupulous study of the social in-
terests affeeted by them, and animated by a most earncst desire not consciously
to add one unnceessary fraction to the existing buvdens of the community.
But taxation is an instrument which painfully resembles that of the dentist.
Resort to it is, unfortunately, often nocessary ; but it is never pleasant to the
patient, oven though it may promisc him relicf from acute distress ; and the
operator is fortunate if his fingers he not hitten by tho tecth he is called upor
to extract. In tho present case, although wo have cndca:voured to infliot as
little pain as possible in the performance of au unavoidable operation, we
were not vnprepared for a littlo natural shrieking. Bu-t the success of the
operation has heen largely due to tho admirable behaviour of tho patient :
and, on behalf of our present measures, I feel bound to oxpress the thanks
of the Governmont, first of all, to those local Administrations on whose
valued co-operation our whole financial poli.cy. 1% 80 largly dependent ;
sccondly, to the Press of India for tho discn.mmntl.ng judgment .m.ul high
public spirit with which it has rocognize:d tho dlfﬁc.ulhcs of our position, .the
sincerity of our good intcntions, and the nc:‘ccssﬂ?' .of our presont aotion
thirdly, to those enlightened expoicnts of Nnt._u'c opinion who have generously
ncknowledged the justiceof the prineiples on which \'vc have based ?ur measures ;
and finally, to the members of this 1Ion'ble Cr)unC}I for the .pmctlcal aid they
have given to ihe improvement of those measurcs in Comn.uitcc, and the mm'ctl
support with which thcy have honoured them in their pussage  through
dehate.

« OQur measuics, howover, have not been wholly excinpt from ciiticisn
but their most adverse crities have heen the persons who ere Jeast acquainted

. o . ae of those erities have favourcal us with an
with the details of then, “"d,uw.c © S They have told us, neyerrl Jt
practicable propoesals in substitution of our own. Y e ) crrio
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loss, that, if these measures are well received, it is not because they deserve
to be well received, but because those who have so received them are not
-affected by them, and those who are affected by them cannot make themselves
heard. In short, to put the case as it is put by one of our censors, we
have heaped upon that willing horse, the poorer classes, all the burdens which
ought to have boen placed upon gayer steeds.

“ Now, undoubtedly the taxes which will come into operation by the pas-
sage of the Bill before us must, to be successful, have a wide incidence.
But the same condition applies to taxation in all countries, as well as to
taxation in Indin; and in India, where the mass of the population is poor,
it is impossible to obtain a large increase of revenue, such as we now require,
from any tax which falls mainly on the rich. Vast private fortunes certainly
exist in India; but the owners of large fortunes constitute but a very small
proportion of the population ; and I know of no circumstauces which would jus-
tify, or any process short of confiscation which could enable, the Government of
this country to concentrate upon the baclks of its few rich subjects the main
burden of that taxation which is necessary for the protection and improve-
ment of its many poor ones. The European community in India, non-official
as well as official, is a very hard-working, but certainly not a wealthy, one ;
and it was one of the most remarkable faots of the old income-tax, that only
a comparatively small portion of the whole revenue obtained by that tax was
covered by the upper layer of the schedule.

« My hon'ble colleague, Sir John Strachey, has already shewn that it would
be a gross misrepresentation of the present license-tax to say that it falls
only on the very poor; and that, as a matter of fact, this tax touched no sec-
tion of the community which can be fairly regarded, or rated, as other than
a well-to-do c¢lass, if due regard be had to the known standard of life in India.
But, then, we have been told by some other critics that we ought not to ‘have
exempted from the operation of this tax official and professional incomes.
Now, I will not dwell upon the fact that the continued depreciation in the
exchangeable value of silver has alroady very gricvously reduced the incon:es of
those Guvernment servants who, during the past two years, have been so ncbly
Jabowring (many of them at a great sacrifice of health, sme of them at the saori-
fice of their lives, all ol them with a prolonged sacrifice of personal comfort)
in aiding the Government {o preserve the lives of its subjects from famine. I
will not pause to ask whethor a further deduction from tieir pay would be the
State’s fitting rewaed to its hrave soldiers in that great campaign against so for-
midable an invader. But, of course, had we decided to tax official incomes.
we could not possibly have exempted from taxation professional incomes of zll
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kinds ; and, if taxation were extended to professional incomes, where could the
extension of it be stayed ¥ At what Tuither point could we havo legitimatel y
limited ouv applioalion of the principle wunder which income was taxod ?
There is no conccivable form or source of income, whether derived from land,
commeice, investments in public securitics, the profits of literature, science,
industry or anything else, which could, in that ease, bo fairly oxempted
from taxation. And thus we should o hronght,—inexorably brought,—to
what is really the only practical alternative to our present measures—the
revival of the hatel income-tax.

¢ Now, no oue ca 1 acknowiedge more readily than I do that a sciontifically
adjusted tax upon all denominations of iucome is primd facie, wherever
such a tax be practically possible, the wiscst and fairest distribution of the public
hurden. T'he old Indian income-tax did not completely fullil these somewhat
idcal requiremonts.  Its incidence was uncqual, and its assessment a fruitful
source of perennial grievance. But, for my own part, I confess that, bad I
found it in cxistence, I think my inclination would have been rather to
reform and maintain it at a minimum rate than to abolish it altogether
Science, however, may sometimes prolong the existenco of the living ; but it is
another matter to rcwuscitate the dead. The income-tax was abolished by
the administration of my prolecessor ; and I have no doubt that those
who abolished it, and who wero in the best position to judge whother the
pupular opposition to it was well justified, had good grounds for their
comelusion that its theoretical morits and ascertained financial convenienco
were insufficient to compensate the practical social mischief of the general
heart-burning with which it was regarded by all classes of the commu.-
nity. Our predecessors, when they abolished the income-tax, not appreciating,
as we were bound to appreciate thein, the rrrcnt alditional burdens likely to be
caused by famine, did not provide auy other mcans of meeting finuancial
emergencics, forescen or unforeseen.  Thus, with a depreciated silver standari,
which greatly cnhances the cost of all liabilitics payablo in gold, the present
administration has heen suddenly callel upon, not only to pay the heavy bill
for two years of unprecedented famine, but also to make pecuniary provision
for the insurance of the couniry against futuro calamitics of a similar
character. Now, I nced hardly point out how much more difficult it is to
revive an unpopular impost than to retain it. But I can truly assort that the
present Govornment of India would not for n moment have slhunk from
confronting that difficulty, bad it not recognized in the measures now
before the Council a wiser and a sounder policy. The task we have

undertaken, and which we hope to accomplish, is not to distribute the
L
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public burdens according to doctrinaire ideas of abstract science or symme-
trical perfection, but to provide sufficiently for the present requirements
of the State in tho manner least provocativo of social inconvénionce and popu-
lar discontout, by distributing the incidencoe of tho burden which has to

bo imposed, along what is indicated, by the actual circumstances of the coun-
tr'y, as the line of least resistanco.

“We have felt that tho two groat classes of the community from whom we
could most equitably coilect our famine-insurance fund ave the trading and the
agricultural classes. The grounds of this conclusion have been lucidly ex-
plained by my hon'ble friend, Sir John Strachey, and I nced not now revert
to thom. The first step in the taxation requisite for the fulfilment of the
obligation imposed upon us was taken last year in tho shapo of & cess on the
agricultural classos of Lower Bongal. This year it is supplemented in that
province by a licenso-tax on the trading classes. In the North-Western Pro-
vinces the basis was laid last yoar by a contribution levied from the trading

classes; and that contribution will now be supplemented by a cess upon the
ngl"icl_tltuml classes.

“The necessity of a famine-insurance fund, and the duty of the Govern-
ment to provide such a fund, have been generally acknowledged. But equally
general must be, I think, the acknowledgment that,in our selection of
the sources of this fund (whioh are necess:u'ily limited), we could not, with any
show of reason or justice, have maintained the agricultural cess in Bengal
Lkad we shrunk from subjecting to a similar obligation the agricultural
clases in the other provinces of Northern India. On that point, I think, the
observations of .y hon'ble friend the Lieutenant-Governor of Bengal are

- quite unanswerable. Nor is it less undeniable that, from the same point o f
view, and for the same rcason, wo could not justly maintain the license-tax
upon the trading olasses of the other provinces, if we did not impose it u,lso
on the trading classes in Lower Bengal.

T think, then, I may fairly claim for the measurcs now before the Counecil
at lenst the modest merit of an equitable distribution of famine-charges betweon
the two great classes of the community who are, collectively, best able to bear
thom, and on whom such charges most reasonably fall. I think that no
apology is needed, cither to the community at large, or to those classes in par-
ticular, for our dccision not to resort to the rovival of the income-tax. But
one thing I cannot too plainly or positively assert. Had we failed to secure the
assent of this Council to our proposed taxes upon trade and landed property,
we should have had no choice but to revert to the obnoxious income-tax.
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There is absolufely no allernative that would adequately meet the requirements
of the present occasion.

« In speaking of the agricultural cess, T have, not alluded to Madras
and Bombay, because, as tho Council is aware, we have decided not to
extend this tax to the two Southern Presidencies.  Our rcason for that
decision has been twofold.  In the first place, we considered that, aftor two
years of severo famine, tho agricultural classes of Southern India are
scarcely in a condition to bear any present increase in their direct contributions
to the State ; but our second reason for not augmouting the dircct taxation
of these classes in Bombay and Madras was really our chicf reason; and
it was that, on altogether other grounds, uite independent of our requirements
on account of funine, it had hecome necessary to increaso the salt duties of
those Presidencies. It thus happens that, in conscquenco of the steps taken
in the prosceution of a great fiscal roform, which has leen the continuous
aim of the Government of this Empirc undor at least four successive
administrations, we have found ourselves justified in relieving the agricultural
classes of the two Southern Presidencies from additional taxation which,
ata timo when other parts of the Empire wore being subjected to increased

burdens, we could not otherwise have foregone.

“Now, here I would ask leave to romind the Council, that tho taxation of
salt is a part of the fiscal system which the British Government inherited
from the Native Rulers of India The history of our present salt-duties
isa separate onme for cach provinco. Except inone respect, which I will
mention immnediately, these provineial —duties have had no connection
with cach other; and henco that irregularily in tho rates of them
which the Government of Indin has always desired, and is now cndeavouring
to rectify. 'The only historical connection between these local. salt-dutics is
to be found in the common origin of additions made to them in connection
with the abolition of a mass of most vexatious transit-dutics with which the
wholo surface of this Empire was formerly coverod.  Under Native Rule, tolls
were taken on all roads and mavigable rivers; and, in spite of their irrogu-
latity, theso carly transit-duties were probably less harassing to trade than
the forms which they subscquently assumed under the Re;.;u.lntmns of the
East India Company ; for those Regulations added to the original tolls all
tho refinements and checks of an elaborate cusfoms-nystcm.’ About half
a century ago, the Government, recognising tho. intolerable .mconvcnic_nce
of theso multiplied cheeks upon internal tinde, decided to t.zbohsh them an'd
substitute for them higher rates of duty upon salt. Tl‘us great reform is
mainly duo to the enlightened advice of Sir Charles Trovelyan, then g
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mcmbm of the Bengal Civil Servico, Thus, by the Act of 1837, tho salt- -duty
in Bombw was fixed at owht annas per maund, and, carly in the following year
all the transit, or inland customs, dutics wero abandoned in that Pnesldcnoy The
town-ducs, trade-taxes and other imposts of a similar nature were rolinquished
‘in 1844 ; and the Bombay salt- dut) was again raised to twelve annas per maund.,
The ﬁ.scal result of these 10[01ms was inv cstx"atcd in 1855, and it then appear-
‘ed that the extinction of tho condomnoxl imposts had involved o loss of revenuo
amounting to more than 81} lakhs of rupces, whilst the cnhanced duty on salt
"had ylelded only arovonuc of lcss than 21} lakhs. Thus, on behalf of fiscat
reforms in the .Bombay Presidency alone, the Government had sacrificed
‘more than 121 lakhs. of rupees. In Madras, the loss of revenue incurred on
behalf of the same purpose was still greater.  The transit and inland-customs-
duties, which the Act of 1844 abolished in that Presideney, had yiolded a nett
rovenuo of about 81 lakhs of rupecs. Inabolishing them, the Government raised
the price of salt to rupce 1-8 per maund ; but under the orders of the Court
Directors, no more than 1 rupee per maund was levied for many yecars. This
increase in the salt-duty. yielded less than 9} lakhs, while the revenue alrcady
sunondered had amounted to 81 lakhs. Again, in 1853, the tobacco-
monopoly in Malabar and Canara was also relinquished ; and finally, in 1880,
the Government abolished the trade-tax, which yielded about 11 lakhs of rupees.
Thus, the slightly inoveased -salt-duty in Madras was accompanied by the
surrender of about half a million sterling of reveauo.

1 think these facts sufficiontly prove f that the history of the southorn salt-
duties is not one which the Government of India has any reason to recall with
sclf-reproaoh I may add, however, that a similar policy has been pursued in
Bengal and the upper provinces of India. The Bengal trausit-duties were .abo-.
lished by the Act of 1833, and the Beuga,l salt-duty was fixed in the following
year at rupces 8-4 per maund.  The Act of 1843 abolished all import and export-
dutieson the frontiers of the North-Western I’rovmcm with the exception of
the duties on salt, sugar and cotton; and the cotton-import-duty was abandoned
in 1855 ; the sa It duty in the North-Western Provinces having heen fixed in
1843 at mpecs 2 per mu,tmd with an additional assessment of rupco 1 on all
salt passing castward of ‘Uluhabad The annexation of tho Panjib was fol-
Towed by an increase of the salt-duty of that province; but that increase
was part of a general measwre which oxtinguished simu'tancously all the

export, import, transit and town-dutics proviously levied in fhe province.
7t will thus " be scen that the present system of comparatively high salt-duties
in British India is tho result of an enlightened and heneficont fiscal policy
which has relieved British Tudia from a multitude of mischievous and vexatious
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imposts on internal commerco ; impssts describod by a competent authority
as being ‘ so full of incqualitics, and anomalies, and complications, that it would
be vain to enquire from what objections or what abuses they were free.’

“In 1868, Sir George Campbell, then Chief Commissioner of the Central
Provinces, strongly advocated the introduction of these principles into the Native
States of Rujputana. ¢ Might not the Native States,’ ho said, be induced to
accept our system as, on the whole, the most justifiable ; that is, to substitute

high salt-duty for all internal duties whatever ? To some extent the burden
would thus fall more exclusively on the poorer of their subjects ; but, then,
the system of constantly recurring transit-duties is so wasteful, and involves
a burden so much greater than the nett gain to the State, that even to the
poor the substitution of a high, but not excessive, salt-tax, collected cheaply
and without vexation at the source of supply, would probably be a gain.’

“It is obvious, however, that we cannot carry out such a policy
without correcting the inequalities which still unfortunately exist in the
local rates of our own salt-duty. Now, the history of these inequalities
deserves attention. I have already pointod out that, excopting‘their common
origin, the present salt-duties have no connection with each other ; and I have
mentioned the rates of the duty upon salt, under which the present fiscal
system was first established in the different provinces. Those rates have
subsequently undergone various modifications ; which, however, have, unfor-
tunately, not tended towards their equalization. In Lower Bengal, the duty ol
rupecs 3-4 per maund was gradually lowered to rupees 2-8, until, in 1869, it.
was again raised to rupees 3, and, in 1861, to rupees 38-4, which was the:
original rate. In the upper provinces, the rupees 2 duty was raised in
1859 to rupces 2-8; and, in 1861, when the Government abolished the differ-
ential duty on salt passing eastward of Allahabad, the rate for thoso provinces
was raised to rupees 3 per maund. Meanwhile, in Madras the original
rupee 1 duty, or rather the Goverument selling price, was gradually doubled.
In 1861 it was raised to rupee 1-8; in 1866 to rupee 1-11; and in 1869
to rupces 2 ; whilst the import-duty was kept a few annas lower than the
Government selling price. In Bombay, the 12 anpas duty was raised,
in 1859, to rupee 1; in 1656 to rupce 1-8; npd in 1869 to rupee 1-13.
The fact is, that the improvement which, under British Rule, has been effected
in the communications betwen Madras and Bombay, had, at length, made
it very desirable to place the salt-duty in each of those two Presidencies as
ncarly as possible on the same footing ; and, under the finonoial odministra.xtion
of Mr. Massey, this policy was adopted, not for the purpose of additional

)
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taxation, but of fiscal reform 8o long as this country was destitute of mi]-
roads, the inconvenience of a salt-duty, assessod- at different rates in different
provinces, was not aernously felt. The cost and difficulty of carriage prevented
the lower taxed salts of one province from displacing the higher - taxed salts of
ahother, but when intercommunication had beon greatly cheapened and
uccelemted by steam, then special measures became necessary for redressing
or preventmw the mischievous effects of these inequalities in the salt-
dyties. Thus, an inland customs-line was maintained solely to prevent salt
taxed in Bombay at rupee 1-18 per maund from entering Bengal, where the salt-
duty was levied at rupees 3 and rupees 3-4 per maund ; and when _that part of
the customs-line was abolished in 1874, then other measures were devised
for the same purpose, an increased freight or mileage-duty being levied
on all salf carried by rail from Bombay -into the Central Provinces.
not here refer to the great customs-line so frequently and eloquently
denounced by my hon’ble friend, 8ir John Strachey, which still, unfortunately,
exists for the sole purpose of intercepting, many miles from its sources
of supply, the untaxed salt of Rajputana, and prohibiting its entry into
British territory. I share the opinion of my hon'ble friend that the continuel
maintenance of this line is a great commercial and political scandal: and
I sincerely trust that the history of the present administration may be asso-
ciated with the removal of that scandal. I may mention here that, since the
year 1875, the Government of India, always aiming at the eventual abolition
of this great salt-cordon, has been able to effect a saving of five lakhs of
rupees by continuous reductions in the establishment of it. But we could
not invite the co-operation of our neighbours on behalf of a great fiscal
reform which will, we believe, be ultimately beneficial to the whole Empire,
if we shrank from simultaneously inviting the co-operation of our own
provinces towards the attainment of -the same result, even though it should
involve some slight intermediate sacrifice on the part of some of them ; -and
the form which such co-operation must necessarily assume is the equalization
of our own salt-duty. Now, that is a policy which has been, for mapy ycars,
if -not pursued, at least proclaimed, by the Government of India. In 1868,
when the Madras and Bombay salt-duties were only rupee 1-8 per maund

while the salt-duty was assessed in Bengal at rupees 3-4 per maund, and in the

Upper Proviuces at rupees 3 per maund, Lord Lawrence's Government thus
addrossed the Secretary of State :—

I need

‘“ ‘We consider,’ said His Excellency in Council, ¢ that there can bg no
justification for maintaining this excessive difference any longer than fiuaneial
pecessity shall require. There is no real reason why the people of Bongal
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and Northen India should pay a higher salt-tax than the people of Madras
and Bombay ; or why the people of Madras and Bombay should not pay as
much as the people of Northern India. The population of Madras,’ he con-
tinued, ‘is, at least, as well off as, and the population of Bombay is even better
off than, the population of the Bengal Presidency. The prices of salt in Madras
and Bombay are generally lower, cost of production cheaper, and the distance
of trapsit less, than in most other- parts of India; and the North-Westorn
Provinces, where a high rate prevails, are subjected to partioular disadvantago
relative to most parts of India, by reason of distance from the source of supply.
and difficulty of trausit ; so that the difference of duty ought to be in favour
of these provinces, instead of being, as it now is, much against them.’ .

“ Again, the same despatch significantly observes that, ¢ financially, it is not
possible to bring the standard of the Bengal Presidency down to the standard:
of Madras and Bombay. We ought, however, to give Northern India that
relief which it needs, and to which it is justly entitled ; and we might reason-
ably call upon Southern India to bear a somewhat fairer ghare than it now
does of the burden falling on the salt-consumption of the country generally.’

“ Finally, Lord Lawrence's Goyernment declared that the equalisation of.
the salt-duties, by raising the rates of Madras and Bombay, and lowering those:
of Northern India, was an object to be steadily kept in view. In reply tothe-
despatchifrom which I have just quoted, the Duke of Argyll, who was then
Becretary of State for India, made the following observations :—* On all grounds
of general _principle, salt he said, ‘is a perfectly legitimate subject
of taxation It isimpossible in any ocountry to reach the masses of the.
population by direct taxes. If they are’ to conf.t.'ibute at all .to the
expenditure of the State, it must be through taxeslevied on some articles of:
universal consumption. If such taxes are fairlx adjusted, a larger revenue can
thus be raised, not only with less consciousness on the part of the people,.
but with . less real hardship to them, than in any other way whatéver."
There is no other article in India answering this description mpon which any.
tax is levied. Salt appears ‘to be the only one wh,ihgh .at present in that
country can occupy the place held in out own ﬁnanclal' syste.m by the graat
articles of consumption from which a large part of the imperial rovenue iy
derived. I am of opinion, therefore, that the salt-tax in Iudu-n. must continue
to be regarded as a legitimate and important branch of the public revenue.’

'« This despatch from the Sceretary of State was co:nmunio.ated to the
Government of Madras, but without any iutimutto.n of the wishes of the
Government of Indiain tegard fo the subject of it. The Governmeat of.
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Madras, howover, was at that time administered by a man of rare ability and
energy, whose great talents, and quick perception of sound principles, were at
all times exerted with the wisdom and loyalty which specially distinguishel
his administration, in willing harmony with the efforts of the Government of
India, on behalf of imperial, as superior to local, intercsts. I think that my
hon'ble colleague, Sir Alexander Arbuthnot, by whom Lord Napier himself
was 80 ably assisted and loyally supported, will confirm the justice of this
tribute, which I fcel bound to bear, not merely to the brilliant abilities
of Lord Napier and Ettrick, but also to the excellent practical results of
that uninterrupted harmony of purpose and action in the relations between
the Government of India, under the administration of Lord Mayo, and the
Qovernment of Madras, under the administration of Lord Napier, for which
the SBupreme Government was indebted to that statesman. Thus, shortly
after the communication of the Duke of Argyll's despatch to the Govern-
ment of Madras, 8ir J. Strachey was enablel to inform the Legislative
Oounocil of this Government, that the question ‘had been taken up quite spon-
taneously by Lord Napier, whether the provinces under his administration
might not co-cperate in the great work of giving the people of less fortunate
pearts of India an ample supply of salt, equalizing the duties, and facilitating ths
abolition of the inland customs preventive line’ But it is only fair that I
should quote Lord Napier's own words :—* The Government of this Presi-
denoy,’ he said (ie, Government of Madras), ¢is not asked to make a
sacrifice for a revenue intorest merely. It is asked to make a sacrifice for the
welfare of the greater number of Her Majesty’s subjects, and for the general
good of trade.’” The Madras Government consequently proposed to inorease the
Madras salt-duty by three annas at once, and subsequently by two additional
annas, should the first increase prove to have been attended with no evil con-
aequenées - Then, in 1869, Lord Mayo's Government, with the concurrence of
the Governments of Madras. and Bombay, raised the salt-duty in those Presi-
dencies by five annas per maund, distinctly explaining that this step was not
taken merely to increase revenue, but specially to facilitate the equalisation of
duties, and the eventual abolition of the inland customs-line. And it is satis-
faotory to find that tho inorease in the Madras salt-duty. from rupee 1to
rypee 1-11 per maund was followed by a very considerable increase in the
consumption of salt by the population of that Presidency.

“Then we come to the year 1876-77, when the Government of my imme-
diate predecessor, Lord Northbrook, proposed a further increase of 3 anuas per
maund in the Madras and Bombay salt-duties, unaccompanied by any reduction
in the salt-duties of Northern India. The Secretary of State apparently attri-
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buted this proposal to financial pressure created by a rapid fall in the prico of
silvor ; and he withheld his sanction to it, under tho impression that oir-
cumstances might-prove that the Government of India had exaggerated the
probable duration and future intensity of that phenomonon ; in short, that
it would be unwise to make a permancnt change, to mect what might
be a temporary difficulty. Lord Northbrook's Governmont explainod to
the Sccrctary of State that the chief motive of its proposal had been a desire
to effect an approximation towards the equalization of the salt-duties, and the
more comprehensive revision of those duties, which it had long regarded as an
important financial improvement. It also considered that the measure, if
adopted, would haveinvolved important administrative advantages, by enabling
the Inland Customs Department to ourtail somo part of their obstructivoe line,
and it added, an expression of its belief that there were very sufficient reasons
both financial and administrative, for carrying out that part of the measure
which would have imposed small additions tv the tax on salt in Madras and
Bombay ; still leaving tho salt consumed in Upper India taxed 50 per cent., and
tho salt consumed in Bengal taxed 60 per cent., higher than the salt-consump-

'tion in the Southern Presidencies.

“ Finally, during the first year of my ownadministration, my late colleague,
Sir William Muir, just before he resigned his charge of the Financial Depart-
ment, placed on record a Minute strongly recommending the immediate revi-
val, even in the middle of the financial year, of the above-mentioncd proposal
toraise the salt-duties in Southern India, without lowering the salt-duties
in Northern India. But, in this Minute, Sir William Muir went even
further than Lord Northbrook’s original proposal. For whilst,-on the one
hand, he proposed to raise the salt-dutics in Madras a:nd Bombay at once
to rupees 2-8 per maund, on the other hand, he proposed, instead ?f lowering the
Bengal salt-duty, to raise it also by 4 annas per mtfund ; and, in support of
these proposals, he appealed to his intimate experienco of the peoplo of the
North-Western Provinces to prove that even a threc-rupee duty does not any-

where press sensibly upon the population.

“ Now, I felt unablo to adopt the proposals thus urged upon me by Bir’
William Muir, and I wish to mention why. It has always appcared to me
that a substantial increase in the salt-dutics of Southern India is a perfectly
legitimate, and even salulary, measurc; provided only (hat measures be
dcliberately adopted, not as a temporary financial expedient for rmsr.ng revenue
but as the integral and nccessary part of a well-considered com-
ch has previously been ascertained to bo practicable, for

x

at a pinch,
prehensive plan, whi
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gotting rid of all our inland customs-lines, equalising the rates of the salt-
duty in all our provinces, and thus providing the whole population of the
Empire with a-practically unlimited supply of adequately cheap salt. But
the proposals of my late colleague fulfilled- none of \these conditions. I

considered that, bofore calling on the Governments of Southern India to
make some reasonable sacrifice on behalf of this great fiscal roform, it was |
incumbent on the Government of India to do what it had hithorto not done ;

that is to say, 10 ascertain by negociation with the Native States of
Rajputana and Central India, whether there was any practical prospect of
realising, within a reasonable period of time, the paramount object to which all
the present or prospectivo alterations in the rates of the salt-duty in British
India should, in my ]udgment be subsidiary ; namely, the aboliton of
the inland customs-lines, In the next place, I considered that, whenever
we raised the salt-duties in Bouthern India, nothing but an overwhelming
pressure of financial responsibility oughi to prevent us from endeavouring to
effect at least some simultaneous reduction in the salt-duties of Upper India.
In conformity with these principles, the Government of India has, for more,

than twelve months, been assiduously labouring to carry out a thoroughly
sound fiscal reform inlthe levy of the sult-duvties.

*I would now ask permission to state to the Council, in a general way, what
we have actually done, and what we hope to do, in this matter. Our first step
was to enter into confidential communjcation with the Native States I have
already mentioned, for the purpose of obtaining their acquiescence in our control
over the salt-sources in their territories, and thus enabling as to tax all salt at the
places of production, and so abolish our present barbarous inland customs-
cordon; upon conditions equitable, and indoed liberal, .ag regards the
financial interests of tho Native Btafes concerned and the social interests
of their subjects. Now, the Council will not expect me to explain the detail,
of these ncgociations, which havo been going on for sgveral months ; but
I think I am in a position to assure it that at present they are far advanced
towards a satisfactory completion. 'We have approached the Native Govern-
ments with every consideration for their legitimate interests. We have been
met by those. Governments in o friendly and reasonable spirit. We bhave
received from them much valuable information and sugoestion ; and we

have formulated our own proposals in careful accordance with the
information and suggestions thus received. The result is, that I feel justified
in anticipating, at no distant date, the conclusion of arrangements with
tho great salt-producuw States of Native India which, whilst satisfactory

'to them, and to us, from a financial point of view, will render pOSSIb]e



ADDITIONAL RATES (PANJAB). ) 97

the introduction of a great fiscal reform, generally advantageons to the
population of the whole Empire. It is evident, however, that if our
negooiations be attended with the success I anticipate, the first question we
shall then have to determine on our own behalf will be tho duty to be levied
on salt at the places of production. Now, until our recent salt-measures were
adopted, that is to say, only a month ago, the rates of the salt-duty levied on
British territory surrounding Native tecritory, varied from 8 aunas por maund
in Bindh, and rupce 1-13 in Bombay, to rmpees 3 per mauad in tho west and
north, by a gradual increase of milcage duties along tho south ; so that the
maximum duty of rupees 3 in the Panjib was in direct contact with the mini-
mum duty of } a rupee in Sindh. Now, I think the Council will perccive at once
that, had thoe recent alteration not been cffzcted in the salt-duties of Bouthern
Iudia, it would have becn extremely difficult for this Government to decide at
what rate Réjputdina salt should be taxed at the various places of production
s0as to prmit the removal of the customs-lines without scrious loss of re-
venue to the British Government. If the Bombay rate of rupees1-18 per maund
were adopted, then salt taxed at this ratc would, in the absence of the
preventive line, pour into the Panjib, the North-Western and the Central Pro-
vinces of India, displacing in those provinces the salt taxed at rupecs 8 per
maund. If, on the other hand, the higher rate of rupees 3 were adopted
then RAjputdna itself would be flooded with the cheaper salt of Sindh and
Bombay, and the Rdjputina salt-industry would be killed. Moreover,
whenever the Rijputina State Railway is completed to Ahinadibad, and even,
perhaps, before tho complotion of that railway, the Runn salt of the Bombay
Presidency, a first class salt, admirably adapted for carriage without waste,
would enter and permeate the whole of Northorn India now within the cus-
toms-line, at a cheaper rate than the difference of duty, thus widely ravagiog
our salt-recvenue. I vonture to maintain, therefore, that an equalisation of
the salt-dutics in Dritish territory surrounding the salt-producing Nativo
States is a nccessary preliminary to the abolition* of the inland customs-line :
that in the advanced stago of our negociations with those States it was jj-
cumbent on us to loso no time in making an approciable approach towards
the establishment of such an cjualisation in our own salt-duties; ang that
no measure adopted for that purpose could practically _bo confined to the
territories I have mentioned. The Mac'lras duty must be on the same
level as the Bombay duty ; and the duty u)x Lc';wcr Bengal must not bo very
much higher than the duty in the Upper Provinces ; for, otherwise, the dearer
salt would be entircly displaced by the cheaper s.alt, to the great disturbance
and injury of trade. Now, I grievo to say that, in the p resent state of our
finances, it was simply impossible for us to lower the rates in Northern India
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down to the level of the rates in Southern ‘India. - Such a measure would
have involved the loss of at least 14 million sterling of revenue. We had,
therefore, to choose betweon raising the rates in Southern India, without making
any simultaneous reduction in the rates of Northern India, or making an addition
to the ratcs in Southern India considerably larger than the simultaneous re-
duction effected in Northern India. It isthe last of these two courses that
we have now adopted in the belief that it is the fairest. 'We have not raised
the rates in Southérn India without effecting at least some simultaneous
reduotion in the rates of Northern India ; and. I assert that this is more than
any provious Government of India has done towards the establishment of
an equilibrium in the salt-duty. upon equitable principles, and at a level
which, if high in the first instance, will, I trust, be found susceptible of gradual
reduction to a minimum uniform rate. We have raised the Madras and
Bombay duties to rupees 2-8 ; that is to say, we have increased them by 11 annas
per maund : but we have simultancously lowered the salt-duties in the Upper
Provinces of Northern India by 4 annas per maund, and in the Lower Pro-
vinces by 2 annas per maund ; so that, at the present moment, the salt-duty in
the SBouthern Presidencies stands at rupees 2-8, in Lower Bengal at rupees 3-3,
and in the ' Northern "Provinces at rupees 2-12 per maund. I must again
remind the Council that we have not made these alterationsin the rates of the
salt-duties without having first assiduously laboured to secure practical guar-
antees for the early accomplishment of that great and beneficent object which
will, when accomplished, complete the fiscal reform, of which these measures
are but the necessary preliminaries ; and, in this respect also, I think I am
entitled to assert that the present Government of India has done more than
any of its predecessors have attempted to do, in furtherance of the fiscal
policy which all its predeccssors have advocated and proclaimed. The
inequalities which still remain in the assessment of the salt-duty are
sufficiently inconvenient ; and it is my earnest hope that the present Gov-
ernment may have an early opportunity of still further approximating the rates -
in Northein India to the existing rates in Southern India ; for we calculate
that 2 uniform rate of rupces 2-8 per maund will give us, with a diminished in-
convenience to the trader, and great benefit to the general consumer, about the
same revenue as that which we have hitherto realised from the duty at its pre-
vious uncqual rates. It is true that the present enhancement of the salt-duty
in Madras und Bombay is calculated to give an increascd revenue of £300,000
But, then, T must remind the Council that we have not imposed auy other form
of famino-taxation on the agricultural clastes of those two Presidencies. I
cannot too earnestly repeat that our main object in dealing with the salt-
dugics of Madras and Bombay has not been to obtain a larger revenue on the
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whole than we cruld have obtainod had wo left thoso dutics alone, but to
facilitate and accelerate the completion of that great fiseal reform to which,
under four successivo Viecroyalties, the Suprewe Governmont of  this Empire
has long been committed, quile irrespestive of all financial cxigencies ocen-
simed by famine or other causes. The additional taxation which, on this
ground, it was necessary to impose upon Southern India we have willingly
acoepted as a justification for exempting the agricultural classes in that part of
India from the contribution exacted from the same olasses in other parts of

India on behalf of faminc-expenditure.

“In carnest of our sincerity in affirming that our recont alterations
of the salt-duty have been made, not for revenue, but for fiscal, purposcs, I
may again remind the Council that, by reducing the salt-duty in Bengal and
in Northern India, we have sacrificed £200,000 worth of revenue. Nor should
it be forgotten, I think, whon we come to consider the practical incidence of the
existing salt-duties upon the poorer portion of tho population, that the
extension of railway-comimunication has done much to cheapen the virtual
price of salt to the people. For instance, the lines which mow cou-
nect Bombay with Beypore and Madras, on the one side, and Jabalpur
and Nfgpur on the other, and thoso which connect Negapatam with Tuticorin,
carry salt from the sea-coast to the interior at the rate of 1 anna per maund
for about every 560 miles. Thus, the carriage of a maund of salt from Madras
or Bombay to any intermediate railway-station doesnot now cxcced 8 annas,
which is considerably less than the old cost of carriage by road, and may be
fairly reckoned, in favour: of the consumer, against the corrcsponding

increase of duty.

« Bimilarly, in the Bengal Presidency, tho present railronds have placed o
great part of the country in immecdiate communication with the sea-coast
and internal salt-sources ; so that, in spite of the continued imposition of
comparatively high duties, the development of railway-communication has
cheaponed the price of salt over a great part of the country ; and futher reduc-
tions in the price of salt may consequently bo expected from furthor progress

in the development of railway-communication.

« But, sincerely as I desire to sce the price of salt not only cqualised, but
cheapened, throughout India ; carnestly asI hope that it may be the privilegoe of
this administration to accclera‘e the arrival of the day when such a result may
beattainabloe ; still, I must frankly own that I feel unable to accept the dictum
of those who assert that the present salt-dutics aro a gricvous hurden to thy

long-suffering back of the peor raiyat. It may bein the power of the Govern-
-]
. o
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ment of Indin, and I hope; indecd, it may bein the pewer of tho present
Government of India, to lighten that burden such as it is ; but it is my own
Delicf that it will never bo in tho power of any Government of India to devise
a substituto for it, which will weigh less heavily on the poorer classcs, or bo
less sensibly folt by them. A salt-tax of rupces 2-8 per maund is a tax of less
than three farthings per pound. It would be absurd to represent the pres-
sure of such a tax as oppressive. Thoe manner in which the tax is levied
renders the pressure of it almost inappreciable. It is an indircet impost,
distributed, in minute daily instalments, over vast masses of population ; and, in
all probability, the majority of the millions who pay it ave not even conscious
of its existence. It is the only obligatory tax imposed by this Government
upon the masses ; and the total amount of its -procceds, when compared with

the numbers from whom it is collected, shows how small is the contribution
of each individual.

“ The gross estimated rcvenue of a’ salt-tax, assessed at rupees 2-8 per
mannd, isabout 6 millions sterling ; and this revenue would be collected
from a population of not less than 200,000,000 of consumers. On this
point, I shall again venture to quote the words of S8ir William Muir.
*If; he said, ‘there were any form of indirect taxation which could
be brought to bear upon the rich, rather than upon the poor, and on the
luxurics, rather than on the necessaries, of life, I would at once agree to
such a tax ; but I know of none that is practicable.’ And then after dwell-
ing on the dissatisfaction occasioned by all attempts to extract national
revenue from the wealthier olasses by dircot taxes specially imposed on those
classes, as compared with the ascertained social results of indirect taxation
levied on & commodity which is consumed by rich and poor, and equally neces-
ary for all olasses in the community, Sir William Muir concludes by this
emphatio record of his own experience: ‘In the ono case,’ he says, ¢ we
stir up angry feelings in every class throughout the country ; in the other case,

we peaceably realise what we require, without affecting the contentment and
tranquillity of uny class.’

“In-quoting these words, I do not forget that it is no justification of a bad
tax that itis borne without complaint, or ecven without being perceived, by
those on whom it really falls. A poison may be fatal, administered in repeated
doses, infinitesimally small. All that I desire to point out is, that, so far as
objections might arise to {he salt-tax on the ground of its being unpopular,
as we well know it has been in other countries, such a reason for rejecting
this form of taxation has no existenco in India.
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“T trast, then, T have shown that the recent action of the present Goveru-
ment of India, in rofcrence to the salt-dutics of Madras and Bombay, is in
complete accordance with the consistent, continuous and repeatedly avowod
aim of its predecessors during the last ten ycus and more. I trust I havo
shown that of the sincerity of its dovotion to the prosccution of that aim tho
present Government of India has given conspicuous proof, by taking, for the
attainment of it, Lolder and wider steps than any which have beon taken by
previous administrations. I trust T have shown that these steps have been taken
without deviation from the course prescribed to us by ounr predecessors. Andif I
have succceded in this endeavour, then I think I am entitled to claim from all
who have questioned our policy, a complete acquittal from the charge
that, in what we have done, we have sacrificed the interests of the
poorer classes to those of the richer, with a view to a mere increaso
of revenue. The point at which we have wnow arrivel is this. Tho
solt-duty in Madras, Bombay, Sindh and the Central Provinces has heen
equalized at the rate of rupees 2-8 per maund. In the North-Western Pro-
vinces, Oudh, the Panjib and Lower Bengal, it still varies between higher
rates. The aim of the present Government will bo to reduce thoso higher
rates to the level already reached by the salt-duties of Southern India. Nor
shall we relax our endeavours to cheapen the price of salt throughout the whole
Emnpire by improving our means of commuunication with the sources of supply.
I trust that our administration may last long enough to achieve these long-defer-
red results ; and that my hon’ble friend, Sir John Strachey, may still be a Member
of'it when we attain the Promised Land to which he first guided our pro-
gress, and thus fulfil his cloquent prophecy of the day when the Government
of Tndia will have given to the peoplo of India ¢ the means of obtaining, with
the least possible inconvenienco, and at tho cheapest rato consistent with finan-
cial necessitics, a supply of salt only limited by the people’s capacity of con-
sumption.’ In the meanwhile, wo must continue, I fear, though animated by
hope and free from self-rcproach, to adopt the motto suggested by some
schoolmaster for the door of a grammar-school, and borrowed from that vener-
able authoritv, tho Eton Latin Grammar—* Prasens imperfectum, perfectum
Juburum.’ With the cxpression of this hope, I now beg to put the question

moved by my hon'ble colleguo. ”
The Motion was put and agreed to.

TRANSFER OF PROPERTY BILL.

The Ton’ble Mr. Stoxkes presented the Preliminary Report of the Select
Commitlee on the Bill to define and amend the law relating to the Transfer of

property.



103 ARMS.
FERRIES (PANJAB, N.-WV. P. AND OUDH) BILL.

Ll

Tho Hon'ble Mr. 810K Es also movod for leave to introduce a Bill to regulate
Ferries in the Panjab, the NortheWestorn Provinces and Oudh.  He said that
in the Panjab, owing to the inadvertent repeal by Act IV of 1872 (the Panjab
Laws Act) of Bongul Regulation VI of 1819, thero was nowno Jaw at all for
the control of ferries. One result of the repeal was that overything done by
the Magistrates for tho last five years in the way of appoiuling persons to the
chargo of Public ferries, regulating the rates of toll, the number and deseription
of boats and 50 on, had been dono without any warrant of law. Another result
was that unlicensed persons might legally set up privato rival ferries near ferries
managed by Government, and thus materially reduce the income derived from
the latter, and the funds available for kecping them in order. In the North-
‘Western Provinces and Oudh, the Bengal Regulation VI of 1819 was still in
force ; but the Local Government had expressed a desiro that it should be
replaced by a moasure hetter adapted to the requiremnents of the preseut tine
and the conditions of modern legislation. The Bill had heen framed on thoe lines
of the Burma Fervies Act, which this Council had passed in 1873, and which he
helieved was working well, hut of course some modifications were necessary to
adapt this measure to the circuamstances of Northern India. Ho would, if the

Oouncil gave him leave to introduce the Bill, explain those changes on a future
occasion.

The Motion was put and agreed to.
ARMS BILL, '

The Hon'ble Sir Enpwanrp Bayrney moved that the ITon’ble Mr. Thornton
be added to tho Select Committec on the Bill to consolidate and amend the law
relating to Arms, Ammuuition and Military Stores.

The Motion was put and agreed to.
The Council adjourncd to Wedndsday, the 13th February 1878.

D. FITZPATRICXK,
CALCUTTA ; } Secretary to the Government of India,

The 9th Februwry 1878. Legislative Depeartment.

Nore—"The Mecting which was originally fixed for Wednesluy, the 6th February 1878,
was adjourned to Saturday, the Yth February 1578,
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